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 Kachwai,  Shri  Hukam  Chand
 Falita,  Shri  Dhireswar
 Khan,  Shri  M  A.
 Limaye,  Shri  Madhu
 Lobo  Prabhu,  Shri
 Madhok,  Shri  ॥:  Ray
 Madhukar,  Shri  ह नी  M.
 Meghachandra,  Shri  Mf,
 Menon,  Shri  Krishna
 Menon,  Shri  Vichwanatha
 Mishra,  Shri  Janeshwar
 Mohan  Swarup,  Shri
 Molahu  Prasad,  Shri
 Muhammad  Ismail,  Shri  M.-
 Nair,  Shri  KY  Sreckantan
 Nair,  Shri  Vasudevan
 Nayar,  Shri  K.  ॥ ी
 Faswan,  Shri  Kedar
 Pavel,  Shri  J.  H.
 Paull,  Shri  ्,  BR.
 Ranjeet  Singh,  ‘Shri
 Ray,  Shri  Rabi

 MR.  DEPUTY  SPEAKER  :  The  resule**
 of  the  division  is:  Ayes:  1;  Noes:  Tl,

 The  mosion  war  adapred

 SHRI  PC.  SETHI  :  Distroduce  the  Bill,

 STATEMENT  RE:  GOLD  (CONTROL)
 AMENDMENT  ORDINANCE

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  9.  C,
 SETHI}:  I  lay  onthe  Table  explanavory
 gacement  (Hindi  and  English  versions)
 giving  reasons  for  immnoediate  legislation  by
 the  Gold  (Comal)  Amendmesi  Ordinance,
 I967,  af  required  woder  rule  7i(l)  of  the
 Rules  of  Procedure  aod  conduct  of  Busing
 in  Lok  93003.

 Reddy,  Shri  घिडिफाकाड,
 Saboo,  Shri  Shri  Gopal
 Sambhali,  Shri  Ishaq
 Satya  Narain  Singh,  Shri
 Sen,  Shri  Deven
 Shah,  Shri  T.  P.
 Sharda  Nand,  Shri
 Sharma,  Shri  Beol  Shanker
 Sharma,  Shri  Narain  Swarup
 Sharma,  Shri  Yogendra
 Shastri,  Shri  Prokesh  Vir
 Shari,  Shiri  Ramavarar
 Shaviri,  Shri  Raghuvir  Singh
 Shastri,  Sori  Shiv  Kumar
 Sreedbaran,  Shri  Au.
 Suraj  Bhao,  Shri
 Thakur,  Shri  Gusomand
 Tyagi,  Stiri  O.  P.
 Vidyarths,  छह  हि.  9.
 Virwambharan,  Shei  P.
 Yadav,  Shri  Jageshwar

 L5-06  brs.
 STATUTORY  RESOLUTION  RE:

 BANKING  COMPANIES  (ACQUISITION
 AND  TRANSFER  OF  UNDERTAKINGS)
 ORDINANCE  AND  BANKING  COM.
 PANIES  (ACQUISITION  AND  TRANS
 FER  OF  UNDERTAKINGS)  BILL,  ee

 MR.  DEPUTY-SPAKER  :  The  House
 will  now  take  up  aliscussion  on  the  Sau
 tory  Resolution  regarding  disapproval  of  the
 Banking  Companies  (Acquisition  and  Trang.
 fer  of  Undertakings)  Ordinance  and  the
 connected  Bill  for  which  eight  hours  have
 been  allowed...  (arerraptions} +

 ME.  DEFPUTY-SFEAKER  :
 will  go  on  record.

 Will  the  leaders  of  the  =  parties  न
 some  coamrel  over  their  Membera?  They

 Nothing

 *  Wrong'y  vowed  for  “Noes,”
 ४९  The  following  Members  also  recorded  wheir  votes  for  ‘AYES."

 Sarvasbri  द  B.  Tarodckar  aod  M.  A.  Khao
 +  ह. ल  अंच्ट्छा एल्,
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 ate  taking  away  the  time  of  the  House.
 This  isno.the  way  to  raise  moatiers  rela-
 ling  to  calling-alienion-notioss  here.

 SHRI  5.  M.  BANERJEE  पेडल
 MR.  DEPUTY-SPEAKER  :  Shri  5.  M.

 Banerjee  is  the  whip  of  his  party,  Let  bien
 ask  his  friends  to  resumé  ibeir  eeata.  Lf
 they  have  anything  to  urge,  they  can  write
 iy  me,

 त  हम  as  the  ordinance  and  the  Bill  is
 concerned,  8  hours  have  been  allotted.  T
 would  Uke  to  divide  the  time  properly  bet-
 ween  the  various  siages,  before  we  start  tho
 debare  onthe  resolution  ag  well  as  on  11
 mation  for  consideration.  |  would  suggest
 that  we  may  have  4  hours  for  the  general
 debate  and  3  hours  for  the  chause-by-clawse
 considermion  aad  056  bour  for  the  third
 reading.

 SHRI  SURENDRANATH  DWIVEDY
 (Rendrapara)  :  We  ore  all  anxious  that

 this  Bill  should  be  passed  this  werk,  but
 Shourt  which  you  bave  been  pleased  ro
 distributes  is  quire  insofficient,  ह  are
 pot  very  much  anxious  to  refer  this  Bill
 too  Select  Committee  but  at  the  same  time,
 ge  you  may  have  seco  from  the  different
 types  of  amendmen  that  have  been  tabled,
 there  ia  much  which  requires  very  ङ्घ5.
 scruliny.  Differem  poinw  of  view  should
 also  have  proper  scope  for  being  expressed,
 Since  wo  are  oo  referring  this  Billi  a
 Select  Committee,  this  ड  very  mecessary.

 I  wou'd,  therefore,  suggest  that  we  may
 have  5  hours  in  all,  |  hours  for  the
 general  discussion,  4  bows  for  the  clause-
 by-clause  consideraion  and  |  hour  for  the
 third  reading  siage,  Let  wa  mol  pass  amy
 thing  here  which  will  be  assailed  by  the
 Jawyers in  ह  court  of  law  as  has  happened
 fo  ihe  cage  of  the  ordinance.  This  is  an
 impor.ant  Bill  which  we  would  like  to  go
 through  very  carefully  because  we  do  not
 woot  that  there  showld  be  lacugan  in  ‘ihe
 Bl!  becauee  of  lack  of  time  or  lack  of  pro-
 par  scrutiny  as  a  result  of  which  again  it
 coold  be  challenged  in  8  cour  of  law,
 पु फेलशमिशक,  नहीं.  to  tbe-Howe  wod  to
 you  that  we  may  extend  the  time  so  thar  wo
 would  hove  a  proper  discumion  aod  इए
 ह  scrutiny  of  rhe  Bill.

 SHRIMATI  TARKESHWARI  SINHA
 (Barb):  I  support  what  Shri  Sureodranach
 Drwivedy  bas  said  about  Ww  bourse,

 JULY  28,  1 फ्रिक  Transfer  of  Cndertakingy)  छह
 Fes,  and  Bill

 SHRI  5.M.  BANERJEE  (Kanpor)  H
 As  a  Member  of  the  Business  Advisory
 Committee,  |  was  present  at  that  meeting.
 Originally  oniy  §  Bours  had  been  gives  ond
 then  J  howrs,  with  the  consent  of  every
 Member  present  there.  Shri  M.  फ्,  Masant
 was  also  present  there,  With  evervbody's
 consent,  ibe  Business  Advisory  Commities
 decided  on  है.  hours,  One  hour  always
 Temains  with  you  and  so  it  could  be  made
 ine  9  hours,  But-if  you  goon  inereasing  ie
 to  LS  hours,  J  do  ner  know  what  will  be  the
 fate  of  the  o:her  importam:  Billa  which  are
 coming.  Here,  the  House  may  be  divided,
 but  it  has  been  established  that  at  the  time
 of  introduction  of  whis  Bill,  with  the  excep-
 lion  of  two  paries,  allare  united  on  the
 esiente  of  the  Bill,  Some  may  be  objecting
 to  various  provighoms,  bur  that  isa  different
 matter,  That  the  banks  should  bo
 nationalised-here  shouldbe  no  dispute  on
 that,  So,  |  would  request  you  डच  through
 you  Shri  Surendranath  Dwivedy  that  wo
 might  cominus  with  the  time  that  baw
 already  been  allotted.

 थी  कंवर  लाल  गुप्त  (दिल्ली  सदर)  :
 TH  महू बच,  जो  बनर्जी  साहब  ते  कहां  कि
 बिजनेस  एडवाइजरी  कमेटी  गे  तय  किया  था  कि
 8  घंटे  इसके  निए  दिए  जाये,  पह  होने  के  बाद
 भी  जो  बात  त्रिवेदी  जो  ने  कही  उसमें  बहुत
 बदन  है  क्यों  कि  धाप  चलोगे  कि  कितनी  जल्दी
 में  वह  चीज़  कराई  है.  यहां  तक  कि  सारे  तह्स
 भी  वेब  कट  दिए  आर  प्राय  देख  रहे  हैं  कि
 गवरमेंट  को  भी  बहुत  सारे  ्रमेंडमैंट  इसमें  देगे
 पड़  रहे  हैं  जो  कि  गवर्नमेंट  ते  नहीं  ऊंचे ये
 कौर  जिनको  कि  गंवर्नेमिंद  झल  प्रमेंडमेंट  के  रूप
 में  हमारे  सामने  ला  रही  है  तो  हम  लोग  भी
 उस  पर  अपना  माइंड  शिलाई  कर  हें  गौर  हीक
 तरह  से  यह  चुस  पावर  हो,  पहुं  जरूरी  है।
 मेरा  हयात  है  कि  8  घंटे  में  यह  चौड़  नहीं  हो
 सकेगी  चौर  इसके  लिए  समय  घोर  बढ़ाता
 चाहिए  जो  बात  दीगोद  जी  ..ने  कही  है.  बह
 बिल्कुल  टाफ  हैं।  हमाद  शाम  दूसरी  wee  हो
 सकती  है  लेकिन  यह  लो  धाप  भी  स्वीकार  करेंगे
 कि  दूसरें  को  दाय  मी  लों  जायं,  सादी  प्बौचें
 जाएं  पौर  फिर  सात  चाहना  है  [तो  पास  करे,
 इस  मैं  कोई  थकावट  की  बात  नहीं  है।  इसलिए
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 मैरी  प्रार्थना  है  कि  प्राय  समय  बौर  बढ़ा  ह्
 कलाम  बाई  बलाओं  हिस् कान  में  भी  काफी  प्त मय
 लगेगा  क्योंकि  बहुत  सारी  चीजें  सरकार  को
 तरफ  से  चलाएंगी  जौर  हमारी  तरफ  से  भी

 कराएंगी  तो  गेरी  सायना  है,  हालंकि  में  भी  उत
 में  एक  पार्टी  था,  लेकिन  इस  पर  समय  बताया

 जाना  झावइयव  है।

 नबी  मु  लिये  1दु चेर)  !  1...  व्यवस्था
 का  रन  ह. ल  शुभ  लीजिए  |  मेरा  पहला  व्यवस्था
 का  प्रीत  यह  हैं  eae

 MR,  DEPUTY-SPEAERER  :  Don't  mix
 up,  The  question  of  time  has  been  raised
 by  Shri  Dwivedy  and  others,  Uf  you  want
 to  raise  something  elte,  I  will  give  you
 anotber  opportunity.

 eh  wg  fend:  समय  के  पहले  में  कुछ
 बुनियादी  प्राबऊेंवद्रांस  उठा  रहा  हूं  t

 MR,  DEPUTY-SPEAKER  :  [It  was
 browght  to  the  notice  of  the  Howse  by  Shri
 Dewlvedy  first.  Let  us  dispose  of  it  first,

 SHRI  SURENDRANATH  DWIVEDY  :
 The  Prime  Minlsrer  should  agree  to  it.  इ
 wont  seme  extension  of  time,

 sag  लिमये  :  समय  का  तो  वाद  मैं
 होगा।  मेरी  बात  सुनेंगे  तो  हो  सकता  है  कि
 इसकी  जरूरत  ने  पढ़ें  ।

 SHRI  HUMAYUN  EABIR  (Basirhat)  :
 Mr,  Depo y  Speaker,  one  thing  is  clear,
 that  the  principles  of  the  Bill  ore  aecepred
 by  most  (Ueterraption).  The  House  has
 accepted  the  principle  of  the  Bill.  Bur  in
 what  form  mationalisaiion  should  come,
 what  should  te  the  measures,  what  should
 be  the  other  details  ete.  On  all  these  there
 fe  sufficient  room  for  discussion,  debate  and
 difference.  I  do  pot  agree  with  Shri
 Dewivedy  on  one  point:  this  is  a  Bill  which
 should  have  been  sentra  the  Selec:  Com

 “omives,  because  this  isa  Bill  where,  after
 accepling  the  principle,  the  details  should
 be  hrashed  व  and  there  should?  be  careful
 examination,  notin  the  excitement  of  the
 House  but  in  the  Select  Committee  where
 the  Members  con  really  apply  their  minds,
 Therefore.  even  new,  T  appeal  to  the  Prime
 Minisver  that  while  we  have  accepted  ihe
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 principe  of  the  Ball,  and  the  ordinance  ia
 force,  and  if  the  Bill  is  passed  before  the
 Lith  August,  there  fs  no  harm  at  all  if  we
 yefer  it  tothe  Select  Comminee,  a  small
 Select  Commintee—  (fanerenpelon!.  Everybody
 must  have  his  gay;  |  think  hoo.  Members
 have  aright  to  express  their  opinion,  |
 havea  rightio  express  my  opinion,  and
 there  should  not  be  aay  disturbance,

 MR.  DEPUTY-SPEAKER  :  In  eo’  far
 ws  the  time  issue,  veluch  was  raised  by  Shri
 Dwivedy,  is  concerned.  T  called  you.  So
 fas  as  the  Select  Commitiée  or  ony  Com
 Mites  which  you  ‘want  t>  sugeest,  is  com
 cerned,  YOu  can  move  an  amendment  at  the
 proper  siage  ;  at  ibis  stage,  it  need  pot  be
 raised.

 SHRI  HUMAYUN  EARBIR  ;  I  sceepy
 your  ruling.  Since  you  said  that  the  ques-
 tion  of  Select  Committe?’  shou'd  nor  be
 mixed  up  with  the  question  of  time  at  this
 stage,  ॥  weuld  soy  that  the  very  reason  what
 it  is  not  being  referred  to  the  Select  उतन
 mittee  isan  additional  ground  for  giving
 this  Bill  more  time  On  that  point  of  view,
 I  support  the  request  made  by  Shri
 Dwivedy.

 SHRI  KRISHNA  KUMAR  CHATTER
 (Howrah)  :  The  Business  Advisory  Com.
 mitted  has  already  allowed  time  for  this
 Bill,  Wharis  the  use  of  reopening  this
 matter  m  this  fashion,  once  the  Business
 Advisory  Comminee  hat  taken  a  decision
 on  it  द  |  think  this  Bill  on  nationalisarion
 of  banks  has  1 हलवा  pending  for  long  in  the
 country.  and  the  people  are  quite  aware  of
 the  mature  of  the  provisions  of  the  Bill.
 So.  Sir,  J  uhink  the  allotted  time  is  quite
 enough  for  the  purpowe  and  mo  purpose
 will  ke  served  by  sending  it  to  a  Select
 Coounelies,

 SHRI  CHENGALRAYA  KAIDU
 (Chittoor)  >  Sir,  I  sugpest  that  the  time  may
 be  extended  by  tea  hours,  Always  one
 hour  is  taken  away  by  hon.  Members  whe
 intervene  during  ibe  discussion  and  the
 Depury-Speaker's  comments  take  away  ह "1+ ल
 aur,

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  SHRI  GOVINDA
 MENON):  Sir,  |  curnestly  request  thoy  yOu
 fick  to  whe  time  fixed  by  the  Business  Advi-
 sory  Comnniter.  111  necessary,  becuse  it  is
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 [  Shu:  Govinda  Menon  ]
 in  your  discretion,  og  the  debare  proceeds
 if  you  think  a  change  is  necessary,  the
 Business  Advisory  Committee  can  again
 meet,  Unless  we  stick  to  thische  transac-
 tion  of  the  Business  Advisory  Committes  will
 become  a  mockery.

 श्री  मघ  लिमये  :  उपाध्यक्ष  महोदय,  साधते
 सब  को  सुना,  लेकिन  मुझको  नहीं  सुना  ।  मेरी
 बात  का  टाइम  से  चम्बन्घ  नहीं  है  1  पहली  बात
 तो  मुझे;  प्रापत  यह  कहती  है  कि  जिस  तरह
 शापने  बिल  बेदा  करने  के  नये  ग्र नुम ति  दी  है
 नियमों  को  शस्पेण्ड  करके,  उसी  तरह  हमको  भी
 वरगाम  रखने  के  लिये,  शंश्ोधत  रखने  के  1...
 आप  क्ले  79  प्तस्पेण्ठ  कीजिये।

 दूसरी  बात--जहाँ  तक  समय  का  सवाल
 है,  समय  के  बारें  में  फ्रत्तता  करना  तब  तक

 मुनासिब  नहीं  हूँगा  जब  तककि  ज्वाइंट
 परालियामेन्द्री  कमेटी  के  बारे  में  यहाँ  पर  जिस
 निशंक  नहीं  होता  है  1  मैं  उसका  कारण

 बताता  हूँ--परवर  ज्वाइंट  पालियाओन्द्री
 कमेटी  के  पास  बाप  महू  चिल  भेज  देते  हैं
 दौर  मेरी  प्रश्नों  राय  हैं  कि  अंजना  चाहिये
 --मैं  इसके  सिद्धान्त  को  मानता  हूँ--लैणी
 इस  बिल  की  जो  तफसोल्न  है,  मुझे  छेद  के  साथ
 कहना  पड़ता  हँ--बड़ा  रही  विस  है,  बहुत
 शारी  बातें  इसके  प्रकार  नहीं  झाई  हैं,  हमने  मो
 जल्दबाजी  में  बहुत  सारे  संशोधन  दिये  हैं
 इसीलिए  इस  बिल  को  कचाइन्ड  पालियामेन्द्री
 कमेटी  के  पानी  7  दिन  के  लिये  भेज  देना
 चाहिए,  इस्तीफे  प्रावधान  नहीं  फट  जायगा  |

 उपाध्यक्ष  महोदय,  बाप  प्रक्रिया  की  बात
 कर  रहे  हैं,  भापकों  बाद  होगा  कि  भनगलापुल
 एक्टिविटीज  का  वित्त  भाषा  था,  इस्होनि  कहा  था
 कि  हम  ज्वाइंट  कमेटी  में  नहीं  करेंगे,  लेकिन  हम
 लोग  यहां  कढ़े  और  इनको  ज्वाइंट  कमेटी  को
 भेजने  के  लिए  मजबुर  किया।  इसलिए  जया  वजह
 हैं  कि  सरकार  बौर  मंत्री  इसको  भेजने  के  लिए
 बैया  नहीं  हो  रहे  है।  सब  ये  इसके  सिद्धान्त
 को  मानते  हैं,  तब  इसको  भेजने  में  कया  कविताई
 2)  जहांतक  इसकी  तफसील  का  सवाल  है,

 JULY  my,  i969  Traasfer  af  Urderrakings)  £५, ५०
 हल्क,  ह  Hill

 विभिन्‍न  धाराप्नों  का  सवाल  है--पाप  चाहि
 20  घंटे  दें  दीजिये,  इस  पर  ठीक  करें  विचार
 नहीं  हो  पायेगा  |  इसलिए  जहाँ  तक  समय  का
 सवीन  है,  क  sariez  पाल्यामेन्द्री  कमेटी  के
 सवाल  से  जुही  हुआ है  मैं  चाहता  हूँ  कि
 आप  इस  पर  पुनर्विचार  करें  t

 SHRI  SURENDRANATH  DWIVEDY  :
 Sir,  I  will  ail)  make  an  appeal  to  the
 Leader  of  the  House,  We  are  all  io  support
 of  the  Bill.

 SOME  HON,  MEMBERS  ;  Ma,  na.
 SHRI  SURE.  DRANATH  DWIVEDY

 Ido  not  include  you,  Whar  1  sey  is  that
 we  are  concermed  about  the  drafting  of  the
 Bill,  We  एक  nat  want  the  we  should  leave
 ony  loophots  which  will  be  questioned  ina
 court  of  law.  If  thot  happens  what  will  be
 the  fave  of  the  BUL?  Then  the  purpose  of
 the  Bill  will  not  be  served  ?  Therefore,  let
 usexttnd  the  time  for  discussion,  If  you
 are  no  poling  9  refer  ॥  to  a  Select  Com
 millec,  because  we  want  to  pass  it  before
 the  ith  of  August,  let  os  at  least  exend
 the  time  by  four  or  five  hours  if  not  fifieeo
 hours.  Letus  discuss  thls  thorough!y  in
 the  हिपिदाइक,

 MR.  DEPUTY-SPEAKER  :  This  ques-
 tien  of  time  was  debated  in  the  Eusiness
 Advisory  Commiiter.  In  cise  the  Hows
 pow  considers  it  necessary  to  extend  the
 time  it  will  have  to  be  referred  back  to  the
 Dusiocss  Advisory  Committee,

 SHRI  SUREMDRANATH  DWIVEDY  :
 Mo,no.  This  has  already  been  adopred
 by  the  Howse.

 MR,  DEPUTY-SPEAKER  :  When  the
 report  was  adopléd  by  the  House  it
 was  made  clear  tha  है  hours  was  the  1111
 given  for  this  Bill,  At  that  time  nobody
 moved  any  amendment.  I  fully  share  chat
 everything  must  be  serutinised  very  care-
 fully.  ‘Thar  is  all  right.  सुदा  1113  as  Iam
 concerned,  if  the  House  wants  extension,
 within  my  disertuon  I  can  extend  il  only
 by  one  hour  and  nor  more.  Thar  is  all.

 SHRI  GOVINDA  MENON:  Let  the
 debate  siart,  Later  on,  Wf  more  time  is
 decmed  necessary,  we  can  extend  ir.

 MR.  DEPUTY-SPEAKER  :  ho  further
 extension  then.  We  have  decided  to  finish
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 it  tomerrow  and  wt  want  to  finish  it  by
 tomorrow.  If  mecessary,  we  will  sit  lace,
 Bur  once  we  decide  to  finish  it  by  womerrow,
 we  will  Goish  it  by  lomerrow.

 SHRI  RANGA  (Srikakulam)  :  Some
 hon,  Member  has  suggested  fificen  hours
 and  the  BAC  has  given  cight  hours  Is  it
 impossible  for  my  hon.  friend,  the  Law
 Minister,  or  the  Leader  of  the  House  wo
 think  of  some  figure  in  between  to  accom.
 modate  all  of  usalso  ?  Because,  after  all,
 we  Will  have  to  consider  one  thing.  Wheo
 westtup  our  speakers  we  should  know
 what  lime  our  speakers  are  ig  take  im  the
 general  discussion  stage  and  the  clause  ty
 ¢lause  consideration  stage  द  My  hon.  Friend
 is  Suggesting  ten  hours.  That  dots  nor  take
 us  anywhere,  Let  us  have  twelve  hours.

 SHRI  GOVINDA  MENON:  Sir,  your
 tugeestion  is  acceprable,  We  will  sit  late
 lomo w,

 SHRI  KANWAR  LAL  GUPTA:  We
 are  ov  prepared  to  sin  fate.

 SHRIMATI  SHARDA  MUKERIJEE
 (Ratnagin)  :  Usually,  whee  a  Bill  is  inero-
 duced  Members  arc  in  possesion  of  the
 draft  Bill,  In  the  present  cause,  इ्ड्रि  Bill  wag
 fot  circulated  when  the  BAC  was  considers
 ing  it.  ट  received  it  only  on  Friday.  It
 is  a  complicaed  mensure,  We  ore  not
 bankers  or  cormmercal  people  who  can
 understand  the  =  facunac  in  the  Bill,  At  the
 Soni  Line,  we  wank  toaveid  any  lacunae
 which  will  later  prove  harmful.  We  ore  in
 agreement  with  the  principle  of  the  Bill.
 Our  party  has  supperied  Ube  principle  of  ihe
 Bill.  Ache  game  time,  we  do  nor  want  ony
 trouble  later  on,  Let  छह  discuss  की  बच  detail,
 Let  ws  have  twelve  hours.  Thar  प्  satisfy
 the  opposition  also.

 SHRI  PILOG  MODY:  We  want  seven
 days  in  whe  Select  Committee.

 धी  प्म्मुताती  डार  (गुड़गांव)  :  डिप्टी

 स्पीकर  साहब,  मुझे  अर्ज  करना  है  कि  इसमें  कोई
 झक  नहीं  कि  जो  बात  इन्दिरा  जी  के  पूज्य  पिता
 जी  नहीं  कर  सके,  जो  लालबहादुर  शास्त्री  नहीं
 कर  सके,  वह  कदम  इन्हिराफ़  जो  ने  उठाया  है।
 इस  सवाल  पर  काफ़ी  बहसे  इस  मुल्क  में  कई
 चर्चों  मे  हो  रही  हैं,  मैंने  भी  तीन  किशोरी--
 प्राई-प्रोपतर--परश्णिश  किये  |  मैं  जानता  हूँ  कि
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 इस  हाउस  को  बहुत  बड़ी  मजे  रिटी  हीरा  जी
 को  बैंक  पर  है,  लेकिन  हरण्डिरा  जो,  जो  इस
 हाउस  की  लोडर  हैं,  ौर  श्राप,  जो  इस  हाज़िर
 के  क्टोड़ियन  हैं,  को  यह  जान  लेना  चाहिये
 कि  ऐसे  जोकि  पर  ह्म  फिर  कोई  गाती  करते  हैं,
 पब्लिक  सैक्टर  को  पहले  मी  मकका  लग  चुका  है
 ौर  प्रखर  फिर  घूका  लगता  हैँ  तो  हम  तमाम
 सेशन  के  साथ  जुल्म  करेंगे  बौर  इन्दिरा  जो  के
 ary  भी  1  इनकी  गवर्नमेंट  के  साथ  मी  जुल्म
 करेंगे।  हम  लिये  मेरी  दरख़्वास्त  है  कि  धाप
 वक्‍त  दीजिये  ताकि  हम  इसको  डिस्कस  कर
 सको  |

 at)  if  pis  )  a  ed  wr]
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 us  i  ues
 MA  DEPUTY-SPEAKER  :  This  is  sot

 the  occasion  for  amy  lecture.  ह  are  con-
 sidering  only  the  tome  limit.  Wharever  he
 says  ia  okeolurely  lerelesanr,  go  far  as  thie
 point  is  concerned.  Now  there  are  only
 wo  opeints  for  consideration,  Firstly.  ia
 there  any  desire  to  refer  the  Bill  to  a  Joint
 Commitice  7



 2  Banking  Cos,  JULY  FF  ne  Transfer  of  Underraklups)  हर
 (dequistrla  and  Res  ह  Bil

 SHRIGOVINDA  MENON:  No,  ॥  so  बहुत  कम  ये  ।  देश  की  पार्थिक  व्यवस्था  के
 not  necessary  to  refer  it  to  a  Joins
 Commitee.

 MR.  DEPUTY  S°FAKER  :  In  that
 ease,  we  have  already  decided  to  allot  eight
 hours.  In  my  discretion,  To  can  exvend  it  by
 one  hoor  Would  the  government  like  to
 extend  the  time  7

 SHRI  GOVINDA  MENON  :  That  ie  in
 your  discrriion,

 Mr.  DEPUTY-SPEAKER  :
 willing  to  have  ten  houts  ?

 SHERI  GOVINDA  MENON:  We  sill
 leave  lt  to  you,

 MR.  DETUTY-SPEAKER  :  All  right,
 we  ogres  to  len  hours  af  whe  present  moment.
 Let  us  aoc.

 at  omen  sal  (अवसर):  उपाध्यक्ष

 महोदय,  मैं  निम्नलिखित  संदीप  येश  करता  हैं  :

 Are  you

 यह  सभी  बेकिंग  कम्पनियों  (  उपक्रमों
 का  अरजन  तथा  हस्तांतरण  )  प्रष्यादेश
 989  (1989  का  जाध्यादेश  HHT  8)
 का  जो  गष्टूपति  के  हूप  में  कार्य  करते

 हुए  उपराष्ट्रपति  द्वारा  9  जुलाई,
 196  को  प्रख्यापित  किया  गया  था

 निरनुमोदन  करता  है  ra

 उपाध्यक्ष  महोदय,  9  तारीख  को  जिस
 नाटकीय  दढग सै  चैकों के  बाष्ट्रीयकरणा  के
 सबसे.  में  एक  भ्र ध्या देश  जाया  गया  बहू  पिछले
 दो  फोन  सप्ताहों  में  देश  के  घटता चक  की  एक
 कड़ी  है।  वास्तव  HD  तारीख  को  जिस  तरीके
 से  वी  संजीव  देही  को  कांग्रेस  संसदीय  बोर्ड  के
 द्वारा  राष्ट्रपति  पद  के  लिए  नामांकित  किया
 गया  कौर  16  तारीख  मा  जिम  तरीके  से  4राहत
 वित्त  मंत्री,  क्रि  मौरार  जो  देसाई  को  झटका
 हगा  शीर  जिम  तरीके  ते  शाणि  अतत कर  9
 तारीख  को  प्र ध्या देश  पाया  जबकि  QL  तारों
 को  दत्त  संसद  का  सत्र  आराम  होते  बाला  या,
 इन  सारे  घटनाचफ्ों  को  देखते  हुए,  जिस
 'उततावलेपन  से  प्रौढ़  जल्दबाजी  में  प्रयोग
 पाया  गया,  वह  इस  वात  को  स्पष्ट  करता  है  कि
 We  ग्रष्यादेश  को  लाने  के  पीछे  बधिक  कारण

 संबंध  में  प्रभावी  बृष्टिकोा  रखकर  आहत
 गंभीरता  पूर्वक  विद्या  करके  इस  प्रध्यादेश  को
 पाया  गया  हो,  ऐसी  मत  नहीं  थी,  बल्कि  इसकें
 पीछे  कुछ  राजनीतिक  कारण  थे,  यह  बात
 स्पष्ट  रूप  से  माल सूमा  होती  है।  प्रधान  मंत्रों
 महोदय  में  जब  पहुं  'प्रश्न  हुए  कि  इसको  इतनों
 जल्दवाजोीं  में  यों  लाया  गया  तो  उन्होंने  उत्तर
 दिया  कि  यदि  सें  प्रकार  जल्दबाजी  से  ने
 ताया  जाता  तो  कुछ  स्वार्थी  तत्व  जो  कि  इन
 बैकों  के  प्राधिकारी  था  मासिक  हैं  वे  इसके
 अन्दर  गडबड़ धो टाला  कर  जाते  ।  लेकिन  मुझे
 लगता  है  कि  यह  जो।  सचदेवा  दावा  गया  हैं
 प्रधान  सत्री  महोदया  के  द्वारा  इसमें  कुछ  राज-
 नौतिक  बारे  पियों  को  गड़बड़  करने  का  कारण
 बहुत  बड़ा  बा--यह  कारण  बहुत  कम  था  कि

 पूँजीपति  कुछ  करेंगे  |  अपने  राजनीतिक
 विरोधियों  &  बचने  के  लिए  मह  हड़बड़ा हुर  की
 गई  है।  अधिक  कारणों  से  इसको  नहीं  किया
 aT  ।

 1.  यह  हैं  कि  राजनीतिक  कारण  से  इस
 प्रकार  एक  बहुत  ही  महत्वपूर्ण  शौर  ह्  की
 बुनियादी  चम्पा  से  त्राजस्पित  जो  निर्णय
 लिया  गयां  चसके  बागे  बजकर  क्या  परिणाम
 होंगे।  मैरे।  कहना  यह  है  कि  जहाँ  तक  परिवर्तन
 का  सवाल  है,  देश  की  ग्या धिक  ध्यकत्या  के
 सम्बन्ध  में  कोई  ऐसा  मौलिक  परिवर्तन  किया
 जाए,  इस  देश  की  eer  नीति  को  लेकर  जिनसे
 कि  इस  देश  के  हमीर  शोर  गरीब  प्रार्थियों
 को  बाई  को  कम  किया  जा  सके,  साज़  गाँव-
 गाँव  में  +रोड़ों  लोग  जो  भूख  से  चाहत  अंडे  हुए
 है,  पिस  रहें  हैं,  22  वर्ष  के  स्वतन्त्र  श्वास  के
 बाद  भी  जो  भूल  से  सिम्त  रहे  हैं,  मर  रहे  है,
 उनकी  इस  स्थिति  को  दुर  करने  के  लिए,  एक
 गरिचलेन  की  ग्राषइश्चव ता  हैं,  हमारा  दर  ऐसे
 परिवर्तन  का  स्वागत  करता  है  ौर  उसको
 जाता  है,  निर्भय  ही  परिवर्तन  चाहिए  परन्तु
 सवाल  यह  है  कि  वह  परिवर्त्तन  कैसे  हो  गौर  क्या
 हो  |  हमारे  सामने  महत्व  का  प्रश्न  यह  हैं  कि  बहू
 पश्चि तेन  किस  प्रकार  का  हूं  ग्रोवर  उत्तरी  ब्यौरा
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 क्या  हो  |  जिस  हृष्टवष्टाहुड  है  दृशकों  किया  गया
 है  उसके  पीछे  किसी  प्रकार  की  मूल-चूस  या
 गम्भीर  विचार  नजर  नहीं  लाते।  मैं  sara
 wet  महोदया  को  चुनौती  देता  हैँ  कि  जहाँ  तक
 इस पश्चितेन  के  विवरण  का  चबा लहे,  जिस
 हुशुबड़ाहुर  जौर  जिस  तरीके  से  इस  परिवर्तन
 को  साथा  गया  है,  इसके  सम्बन्ध  में  ब्लू  प्रिन्ट
 बह  एप  पुत्र  के  दौरान  भी  शबल  की  मेज  पर
 न्हीं  रहा  सकती  हैं,  ?अ  तो  हर  कया  रखेगी
 कयोंकि  उन्होंने  इसके  विवरण  पर  कोई  विचर
 ही  नहीं  किया  ।  वास्तव  में  बहु  तो  एक  राज-
 गीली  पैंतरेबाजों  चौर  सस्ते  रजें  की  शारे बाजों
 है  t  प्रौढ़  उनकी  तो  यह  qreyty  चलीं  झाई
 है।  बीत  को  सोमा  पर  मार बाजी  मे  रोकने
 की  कोशिश  कौ  ।  सभ 57  दूसरे  चुनाव  के
 बाद  भी  यह  पर,  जबकि  अशोक  मेहता  करो
 है  कहा  कि  यहाँ  पर  भूले  बेदा  कर  रहे  हैं.  तो
 फिर  बह  लाटा  लगा  कि  हु  विदेशों  को  शो
 ग्न  भेज  सकते  हैं।  इन  प्रकार  की  नारेबाजी

 एक  पराया  कही है  पैसे  तकर  की  घोर
 मेहक  सरकार  की  भी  लेकिन  मैं  cree  हूँ  इस
 प्रकार  की  तारेवाजी  मे  धौर  हसन  प्रकार  के
 हथकंडों  से  राष्ट्र  को  गम्भीर  समस्या दों  को
 हुई  नहीं  किया  जा  सकता  ।  इस  नाते  मैं  कहना
 wert  हैं  कि  धा पन ते  इसके  विवरण  पर  कोई
 विचार  नहीं  किया  |

 Wa  bra.

 [SHRI  ह्  ह.  TIWARY  th  the  Chair]
 were  सबते  बड़ा  पा  हैं  कि  परिवर्तन

 प्रणाली  किधर  तरीके  से  हो।  राष्ट्र  की  जो  बूँदी
 है,  ओ  बैंडों  के  इन्दर  जमा  हैं,  उसको  व्यक्ति
 ध्रधोंग  करें  पा  साकार  प्रयोग  करें,  साधारण'
 क्य्ता क ेके  हित में  इस  पूँणी का का  उपयोग  हो,
 प्रकार  के  द्वार:  हो  या  व्यक्ति  &  द्वारा  जहॉ।
 है  भारतीय  जनसंघ  को  घोर  पै  इस  सदन  यें
 इपाध्ट  करता  चाहता  हैं  कि  हुम  थोड़े  &  टाटा
 बिर्जा  जैसे  प्र  जोतीयों  wee  सरकार  को
 रहमान  व्यवस्था  ध्यान  जीत  बंग,  जिस  रोती
 कौर  लिन  कप  में  बहू  इस  धाहितेल्स  को
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 लेकर  पाई  है,  इत  दोनों  के  ही  विरुद्ध  हैं।
 मकान  ag  है  कि  व्यवस्था क्या  हो  1

 घाज हुमा रे  देश  में  एक  हो  सेजिस्लेशन
 की  झा रूपा  काम  कर  रहो  है,  दूसरे  एश्जोक्यूटिय
 काम  कर  रहो  हैं  शोर  मौसमे  छूट  भीतरी  काम
 कर  रही  हैं।  एक  प्रकार  त से कतन्वर  के
 मंदिर  को  ाधार देजे  वाले  शीर  ose  करने
 बाले  वे  तीन  बुनियादी  eaew  हैं  7  हमारे  इस
 लोकसभा  में  प्राणिक  मोतियों  है  प्रबलता  प्रदान
 भी  बुनियादी  रन  हैं।  काते  की  घर कारे
 खाई  गढ़ों  के  ाल्द्र  चलती  होंगी  a.  तलवारों
 कै  आपार  पर  दूसरे  राज्यों  के  लाय  लड़ने  के
 काश  को  सबसे  बड़ा  के  तम भाती  रही  होंगी  |
 लेकिन  इस  लोकतंत्रीय  मर्यादा  फै  wert,  राज
 के  नबीन  युग  के  इन्दर  सरकार  का  मृत  दायित्व
 जन-जिस्म  के  घर  राहुल  लाता  है  ।  एक-एक
 व्यक्ति  के  जीवन  के  स्तर को  ऊपर  उठाना,
 उनकी  कठिनाइयों  को  डर  UT  धौर  उनकी
 गुल-तुषारा  बनाना  ही  सरकार  का  सबसे  बड़ा
 काम  है।  होना  जहाँ  हुं माएँ.  यहाँ  लौन
 ऑॉस्पाएँ  काम  कर  रही  हैं  त ेजिस् लै टिव,  एलजी-
 बूटी  धौर  जुडिशियरी  उसी  प्रकार  सै  एक
 बची  oT  का  मी  निर्माण  होना  चाहिए  जो
 कि  नाविक  शोर  झुका  नौतियों  के  प्ंवष  में
 विचार  कर  योग्य  cle  उनको  एक  गई  दिया  दे
 शक ।  मैं  कह  गेहूं  बाहर।  कि  og  बताती  स्वत
 संस्था  हों  1  उसके  ऊपर  मी  घंकुष रहे गहे  इस
 हाउस  की  घुप्रीमेसी  रहे  ।  स्वतंत्र  शब्द  शायद
 हीक  नहीं  होगा  बाज  हमारे  विजय  बैंक के
 पास  कुछ  प्राधिकार  हैं।  लेकिन  मुक्ति  बगला  है
 कि  Lis  छारिया  कागज  के  ऊपर  हो  है,
 व्यवहार  में  नहीं  हैं।  उन  धमिकियों  को  व्यवहार
 मैं  लाते  की  दृष्टि  से  हम  किसी  दी  कया  के
 ऊ  विचार  कर  सकते  हैं।  1.1  मेरे  बस  की
 बोर है  झुकाव  है।  are  gare  ent  की
 सवारी  छुट्टी  मोतियों  पर  विचार  काने  के  लिए
 1...ड  झामा  आधिक  मोतियों  पर  विचार  करते
 के  लिए  वित्त  मंत्रालय  हैं|  वह  प्राचीन  नीतियों
 का  संचालन  करता  हैं।  लेकिन  जहाँ  तक  मुद्रा
 नीतियों  का  संबंघ हैं,  किए  का  प्रबंध  हैं,
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 प्रशासनिक,  ऐडमिनिस्ट्रेटिव  हेड  बना  कर  स्क
 मीचे  बोर्ड  wea  डायरेक्टर्स  बना  सकते  हैं।
 बर्ष  नीति  के  विशेषत  और  पारंगत  व्यक्तियों
 का  एक  बोर्ड  प्राण  डायरेक्टर्स  बनाना  चाहिए  |
 बहू  हमारी  मुद्दा  नीतियों  को  दिशा  दे।  हों
 पिता  है.  पह  बात  जा  प्रगति  है  कि  विश-
 मंत्रालय  के  बीच  आर  इस  प्रकार  की  मोनीटर
 एपौरिटी  के  बीच  कहाँ  विवाद  का  महा  हो
 सकता  है।  जहाँ  विवाद  के  मुद्दे  1.  हों  वे
 विवाद  फ़ार  किये  जायें  एस  सात  को  |  यहाँ
 जाकर  बीज  तय  हों  इस दृष्टि  से  मैं  समझता
 हैं  कि  राज  इस  पर  विचार  किया  जाता  फिर
 बैंको  का  मी  विचार  किया  जा  सरकता  था।
 लेकिन  सरकार  ने  ऐसा  विचार  करने  को
 कोशिश  नहीं  की,  प्राय  बेकिंग  कमीशन  विचार
 कर  रहा  है,  सरकार  चसको  सिफारिशों  पर
 विचार  कर  सकती  थी।  लेकिन  जल्दी  में  राज-
 लिपिक  कारणों  से  जीत  तरह  से  सरकार  यह
 विधेयक  ल्ञाषी  है  मेरा  दल  इस  बात  का  ear
 ag)  कर  सकता  ।  मेंरा  हल  जहाँ  प्लीज  देश  के
 इन्दर  परिवर्तन  चाहता  है  मुद्दा  नीतियों  के
 धर  कौर  र्  नीतियों  के  ब्रदर  जहाँ  प्रकार
 की  मत्त  नीतियों  का  सुधार  चाहता  है  वहाँ  इस
 प्रकार  के  राजनीतिक  कारणों  से  किये  गये  एस
 परिवारों  को  भी  मेरा  दलं  देश  के  हित  की
 दृष्टि  में  उचित  नहीं  समझता  है।  इसलिये  हम
 इसका  विरोध  करते  हैं।

 एक  बाते  मैं  शौर कहना  चाहूंगा  कि  कुछ
 कर्मचारियों  को  जोरों  कुछ  इ०  प्रकार  की
 सस्ती  बातें  कही  जा  रही  हैं  कि  साहब  वहाँ
 स्वीपर  ने  इसका  स्वागत  किया,  पत्थर  तोड़ने

 बाली  पुलिया  ने  इसका  स्वागत  किया।  कसी
 सस्ती  बात  कहीं  जा  रही  हैं।  हैं  पूछना  चाहता

 हूँ  कि  ऐसे  मौलिक  प्रश्न  पर,  मूलभूत  प्रश्नों  के
 बि  में  विचार  करने  के  लिए,  पु,  उन  भाइयों
 के  बारे  में  सत्कार  है  जिनके  हाथ  में  देश  को

 अ्भुग्ता है,  लेकिन  मैं  सरकार  को,  तप्त
 कलंकित  सरकार  को  इस  बात  के  लिए  दोषी

 हाहुसाता  हूँ  कि  क्षण  पक  पह  देश  के  प्राणियों
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 को  वृत्त  पश्न धि कारों  से,  देश  की  मोतियों  से
 प्रवीण  नहीं  करा  पायो,  उनको  शिक्षित  नहीं
 किया  गया  द्वेश  के  मौलिक  प्रश्नों  पर  |  इस
 सरकार  का  मुँह  कालिख  से  पुता  हुमा  है  कि
 इसने  देश  के  मौलिक  ब्राडों  के  ऊपर  इस  सदन
 तक  को  भरोसे  में  नवदीं  लिया  ।  ताली  गौर  नल
 के  स्वाल  पर  बौद  लेकर  प्रियें,  प्लोर  देश  के
 बुनियादी  सवाल  पर,  हमने  इस  प्रतिकार  का
 यहाँ  पर  हुझपयोग  किया ।  हम  कामना  प्राप्ति
 को  उसके  क्‍या  प्राधिकार  हैं,  किससे  उसका  लाभ
 होने  बाला  है,  इस  बारे  में  उनमें  कोई  जागृति
 या  चेतना  पैदा  नहीं  की  at  जागृत  लोगों
 की  तरफ  से,  स्थिति  ने,  पत्थर  तोड़ने  बाले
 कर्मचारियों  ने  इसका  स्वागत  किया  होता  तो
 मेरे  मन  में  संतोष  होता,  मुक्के  प्रसन्‍नता  होती  ।
 1-11...  पम,  बुतख है  कि  उन  भाइयों  को  अभी
 तक  भी  यह  समूह-बून  नहीं  दो  गयी,  यह  उससे
 बताया  नहीं  गया  1

 शाप  को  पत्ता  है  कि  बाजरे  कुछ  वर्ष
 पहले  956  मैं  Gato  कराई  सौद  का  राष्ट्रीय-
 करण  फलियां  गया  उम्र  समय  कर्मचारियों  ने
 इसका  बड़ा  लागत  किया,  चरस  समय  कम्पू
 मिस्ट  भी  इसे  तरह  से  डोल  पीट  बहेड़े।  मैं
 प्रधान  मंत्री  महोदया  को  एक  बात  कहना  चाहता
 चूँकि  जहांतक  कार  लिस्टों  का  संवात  है,
 जिनका  कहूँ गाम्भन  श्रान्त  है,  जैसे  त्न  कांग्रेस
 चौर  कम्युनिस्ट  की  चाष  एक  है,  इस  मामले  के
 इन्दर  सदा  साव  रहा  है,  साईं-भाई  हैं,  चीनी-
 हिन्दी  भाई-भाई  यही  में,  फांग्रेस-कम्पुनिस्ट
 आई-भाई  भी  यही  हैं,  लोटिया  डुबोने  वाले
 आई  यही  हैं,  मैं इना  माई-वरुन  का  स्वागत
 करता  हूँ,  लेकिन  मैं  एक  बात  कहना  चाहूँगा
 कि  दाज  इन  कम्पू  लिस्ट  भाइयों  से  कांग्रेस  के
 प्र  पर  बेड  हुए  जो  कुछ  भीष्म  पितामह,  कुछ
 दुशासन घौर  बाकुली  हैं,  वे  इस  बात  के  बारे  में
 सजग  रहें  कि  ये  a  का  समर्थन  इसलिए  नहीं
 कर  रहें  हैं  कि  नापक  सहायक  हैं।  ये  समर्थन
 अपनी  कूटनीति  के  कारण  कर  रहें  हैं।  इसी-
 लिए  ara  इनके  मन  में  जीत  हैं  बलों  कि  छापते
 राष्ट्रीयकरण  करके  इनकी  हुवा  जिसका  दी  है  1
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 हनेके  पा प्त  प्री  कोई  बात  नहीं  रही  है।  इसी
 को  लेकर  यह  झपती  दुकान  चलाते  थे  वह  प्राय
 ने  छीन  ली  ।  लेकिन  मैं  एक  बाद  जरूर  कहना
 'चाहूंगा  कि  झगर  ब्यौरे  के  इन्दर  जायेगी  तो
 इस  हुवा  के  प्रसाद  दायें-बाय  के  जाड़े  मिलेंगे  |
 धर्मों  नापने  चीन  का  रेडियो  घुना  होगा  जिसमें
 यह  कहा  गया  कि  हु  जो  दाष्ट्रीयकरणा  किया
 जा  रहा  हैं  बैंकों  का  यह  रूस  के  इशारे  पर
 घौर रूस  ढंग  पर  किया  जा  रहा  है।  यह
 धाम  प्राप्ति  को  राहुल  नहीं  देगा  ।  (हपबघाल)

 सभापति  महोदय  :  जो  वक्ता  है  उनको
 बोलने  दीजिये  1

 ग्न  सादात  वार्ता  :  मालिक  oot  अधिक
 बोट  पड़े  तो  यहाँ  की  बर पुतली  कौ  ज्यों  न  दर्द
 हो।  मैं  ग्राहकी  ईमानदारी  के  लिए  दाद
 कता  हैँ  t

 मैं  प्रधान  मंत्री  महोदया  शौर  वित्त  मंत्री
 महोदया  के  सामने  बड़  रहा  था  कि  राज  जिस
 तरीके  ते  कालीकट  La  सात  कर  रहे  हूँ
 उसके  पीछे  ग्रस्त  पह  है  काटरूनिस्ट  वास्तव
 मेंह  चाहते  हैं कि  इसके  हारा  अशान्ति,
 असंतोष  ग्रोवर  प्र राज कता  पैदा  हो  बौर  यह
 भागे  चलकर  कहूँ  कि  तुम्हारे  ही  निशु वों  के
 कारण  देश  की  व्यवस्था  टूक-टुक  हूं  जाये  जौर
 उल्  जाये  कौर  जसी  भी  पापी  नवाज  खर्च-
 ध्वनियां  चल  रही  है  बहू  बरबाव  हों  जाये  प्रौर
 प्रत्ततोगत्वा  जिन  मुद्दो  को  लेकर  वेस्ट  बंगाल  में
 नव मै लाइट  के  रूप  में  'राज  यह  इसपर  कर  रहे
 हैं  वह  मु  इस  सरकार  द्वारा  पूरे  हों।  इसलिए
 यह  पाल  पली  पीट  रहे  हैं।  यू  कार  बुकिंग
 फ़ौर  दम  |

 मैं  इस  सरकार  को  ईमानदार  नहीं  समझता  |
 राज  यह  कहां  जा  रहा  हैं  कि  जन  जोवन  के
 हित  में  ऐसा  किया  जाग हा हु।  सरकार  के
 पा प्त  अभी  इतनी  एजेंसियां  हों,  फुल  wife
 Gro  इंडस्ट्रियल  डेवलपमेंट  बेक  ध्यान  इंडिया
 ची।  इंडस्ट्रियल  फाइनेंशियल  कॉरपोरेशन  पी,
 इंडस्ट्रियल  डेवलपमेंट  फाइनेंशियल  कॉरपोरेशन
 थी,  हेड बेका  था  या  कौर  ऐसी  बहत  सी
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 एजेंसियां  थीं  बेदुम।  रजि तके  द्वारा  बहू  अपनी
 नीति  को  कार्यान्वित  कर  सकती  थी।  मैं  कोई
 कानूनी  ठप्टि  से  यह  वात  नहीं  कह  रहा  है,
 बिक  'भारत  के  कामन  मेन  को  यह  बात  किस
 तरह  भटकती  है  वह  मापा  मैं  आपके  सामने
 सन्  रहा  हूं  1  'राज  सरकार  के  पात  ऐसी  बहुत
 स्री  एजेंसियां  थीं,  इस  प्रकार  की  पस् पायें  थीं,
 जिनके  हारा  पिछले  20,  22  स्ञाज्ष  के  अन्दर
 प्रनेक  प्रकार  की  राहत  पहुँचा  सकती  बी।
 प्रधान  मंत्रों  मह ों दवा  का  स्टेटमेंट  भाषा  है  कि
 प्रदीप  इंडसिटियलिस्टों  को  सहायता  दी
 जायेगी।  मैं  पुराना  चाहता  हें  कि  एस७  झाई
 पी०  मैं झाज  तक  प्रौिसिय  इंडस्ट्रियलिह्टों  को
 कितनी  सहायता  दी  #  ?

 मेरे  पास  एक  कागज  हैं  कि  एल  भाई
 सी०  ने  पिछले  कुछ  भों  के ब्र्दर  कितने  कर्ज
 दिये।  विदल्लाज  को...  [स्वराज)

 ये  बिडला  मे  मेज  के  कपूर  हाथ  करके  पत्ते
 लेते  हैं  प्रौढ़  प्राय  साज़  नीचे  हाथ  करके
 पैसे  लेते  हैं,  यह  सदन  की  रिपोर्ट  बताती  है।
 बिडला  जानते  हैं  कि  हम  हमेशा  उनका  विरोध
 करते  हैं  |  (प्याला)

 पसायत  महोदय  :  देखिये  जाप  लोग
 बालन  कीजिये  |  जवाब  दौ जि देगा  1  पहले  बह
 बोल  लें  |

 धो  वर्मा  :  48  प्रतिशत  कर्जा  प्राण
 मेँ  दस  साल  बहले  बिड़ला  को  मिलता  वा
 लेकिन  राज  बहू  प्रतिशत  कई  गुना  ग्रीक  हों
 गया  हेजाज  64  प्रतिशत  के  करीब  उनके
 सैदुल  बहु  गये  हैं  1  यही  हाल  शारा  का  है।
 इसके  प्रतिरिक्त  एक्सपोर्ट  भौरे  इम्पोर्ट  की  सारी
 एजेंसियाँ  इनके  ne  थीं।  मैं  पूछना  चाहता  हूँ
 कि  कितने  काम  प्रेमियों  को  लाइसेंस  मिलें  ?
 बेकार  इंजीनियर  राज  मा रेन मारे  फिरते
 गय नं मेंट  ने  कई  कारों  का  लाइसेंस  देकर,
 सरकारी  मुद्दा  का  लाभ  देकर  आपनी  लाइफ  में
 छक्कों  दीरैचिलिटेड  करने  का  कितना  मौका
 दिया.  ?  हू  पाकर  सरकाएं  हमारे  ख्वामनें
 पेस  करें  |
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 [  श्री  यज्ञदत्त  वर्मा  ]  से  मकर  कफन  तक  भगवान  जाते  जीतों
 सुविधायें  उनको  दी  गई  हैं।  oe  wt  art

 sit  प्रकार  से  मैं  कहूँ  कि  मोरारका
 कमेटी  ने  एक  रिपोर्ट  दी  बहुत  पहले  कि  are
 शादी  की  राहत  के  लिए  जीवत  बीमा  के
 प्रीमिय्मों  की  दरों  में  कटौती  कर  ी  जाये,
 दो  दिल  पूर्व  हमने  इन  मंत्रियों  से  कुछ  सवाल
 किये।  दो  दिल  पहले  मैंने  सवाल  यहां  पर  पूछा
 था  कि  पेल  969  में  मोरारका  कमेटी
 की  रिपोर्ट  सरकार  के  पास  झा  चुकी  है  उसके
 प्रुस्तार  जोवन  बीमा  प्रीमियम  की  दरों  में  आप
 कटौती  करेंगे  कि  नहों  ?  111  माननीय  जेडी  जी
 कह  रहें  थे  कि  भी  नहीं  करेंगे,  हमने  प्रभी
 विवार  नहीं  किया  है।  चै.  महते  तक  द्वीप
 बिचार  नहीं  कर  पाते  लेकिन  नेशनेलाइजेश
 साफ  बैंक्स  के  बारे  में  छापने  44  पडें  में  विवार
 कर  लिया  |  तो  बहू  इतना  खोपड़ी  में  कहां  से

 इलावा  निनित  ग्मागया,  यह  मेरी  समय  में  नहीं
 पाया  |  प्रखर  इसके  पीछे  राजनी  तिक  कारण  नहीं
 थे  तो  घोर  फौत  मे  कारण  ये  ?  राज  प्रकार
 कहती  हैं  कि  बैंक  कर्मचारियों  को  गस  राहुल
 मिलेगी |  लेकिन  राज  एल  कराई  सी०  के
 कर्मचारी  रो  रहें  हैं.  राज  पब्लिक  सेक्टर  के
 कर्मचारी  रो  रहे  हैं।  मैं  सरकार  का  ध्यान
 इस  शोर  खींचना  चाहता  हें  कि  जिन  मंगल
 फर्टिलाइजर  कारपोरेशन  के  कर्म  बारियों  के
 हुक  में  घोल  के  सम्बन्ध  में  लेबर  ड्राइश्पूनल  ने
 निर्णय  कर  दिया,  इस.  सरकार  ने  जिनके  cet  में
 निगम  कर  दिया,  सुप्रीम  कोर्ट  ने  जिनके  a  में
 निर्णय  कर  दिया,  राज  दोसाल  हो  जाये,  ह
 सरकार  ने  उनका  उचित  शझभॉधिकार  नहीं  दिये  |
 पहुं  कम  नारियों  के  हित  को  बात  करते  हैं।
 इस  सरकार  को  बताता  चाहता  हुँ  कि  दूसरे
 तीसरे  बौर  गीध  दर्ज  के  सामान्य  कर्मचारी
 राज  पश्चिम  स्केवयर  के  अन्दर यो  रहें  हैं।  उन
 मंस्थाप्रों  में  कर्मचारी  हेड  सी  शोर  दो  सी  की
 फिक्स  के  बाहर  नहीं  निकले,  लेकिन  जो  मुगल
 बाहु नशा हू  पब्लिक  सैक्टर  में  बेटे  हुए  हैं.  उन्होंने
 # ताल  के  ब्रदर  39)  ह०  से  शुक  करके  राज
 3,000  प्लोर  4,000  चु  पाना  शुरू  कर  दिया
 है  ।  फोर्ठियाँ,  कार  1.) अ  बंगले  घातक  ।  कोठरियों

 मोगा  एम्परर  परछी  सेक्टर  में  बडे  हुए  हैं
 उनको  इस  प्रकार  ने  चुनौतों  नहीं  दी,  इन्होंने
 उनके  बारे  में  विचार  नहीं  किया  |

 उन्होंने  चेकों  का  सोशल  कंट्रोल  कर  दिया।
 सोशल  कंट्रोल  की  धारा  3  के  द्वारा,  उस
 कर्मचारियों  ने  राज  तक  दुनिया  के  संघर्ष  के
 इन्दर  पिछले  ह  या  दो  सी  बरपी मैं  जो  ढंड
 यूनियन  अधिकार  प्राप्त  किये  थे  उनकों  ी
 परेशान  ने  बरबाद  करके  सा  दिया।  यह
 समाजवाद  का  नारा  लगाते  हैं  और  उन  लोगों
 कोदंड  यूनिय्रत  प्राधिकारों  से  वंचित  करते  हैं।
 मैं  पूछना  चाहता  हैं  कि  क्या  सरकार  प्राण  वह
 प्राधिकार  झपने  कर्मचारियों  को  देने  के  लिये
 हगर है ऐ  जा  पब्लिक  सेक्टर  के  कर्मचारी
 रोज  रो  रहें  हैं  और  चिल्ला  रहे  है।  यहाँ पर
 सेंटर  गवर्नमेंट  के  एम्प्लायीज़  की  ऐसी  हालत
 कर  दी  गई  है  कि  बह  बेचारे  रो  रहें  हैं।  राज
 भी  उनको  ग्रन्थकार  प्राप्त  नहीं  हुए  ।

 मैं  सरकार  से  शोर  प्रधान  मंत्री  से  बहुत
 विनम्रतापूर्वक  कहना  चाहता  हूँ  कि  गर  तुम
 ईमानदार  हो  तो  इसको  घोषित  करों  कि  बैंक
 ग्राफ  इंडिया  की  तर्कों  पर  इन  बको  के  पे  केला
 भी  करोगे  ।  दूसरी  बात  यह  जो  मैनेजमेंट
 बनेगा  इस  मैशामराइ कड  बैंकों  का  उसके  झावर
 एम्प्लायर  के  रिप्रजेंटेटिव  को  भी  लिया
 जायेंगी।  इन  दो  बातों  की  घोषणा  करों  प्रखर
 तुम  ईमानदार  हो  ।  लेकिन  होगा  कपा ?  इत
 हूँ  ४  यूनियनों  के  अधिकार  जो  नवीन  लिये  गये  हैं
 बे  उनको  नहीं  मिलेंगे।  तुमने  बैंकों  के  सोशल
 कंडोल  के  नाम  पर  नके  ढंड  मुनीष  के
 अधिकारों  की  बा  लिया,  उनकों  हजम  कर
 लिया  ।  स  पाप  का  प्राय धि चत  करने  के  लिए
 तुम  कंपित  करो  सदन  में  कि  हम  वैसा  नहीं
 करेंगे,  ढंड  यूनियन  प्राधिकार  पामान्यं
 कर्मचारियों  को  रहेंगे।  उनको  अपने  बतख-दर्द
 को  बतलाने  का  अधिकार  है,  इसलिए  घुम  ऐसा
 घोषित  करो  ।  समेकित  मैं  जानता  हूँ  कि  oF
 सरकार  तरह  घोषित  नहीं  करेंगी।  तुम्हारी
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 मीयत को  मैं  समझता  हूं।  सुमने  बैंकों  का
 मैदनलाइजेशन  किया  है  लेकिन  मीर  राष्ट्रीय
 बैंकों  का  किया  है,  विदेशी  बैंकों  का  नहीं
 किया  |  इसका  परिणाम  यह्  होगा  कि  राष्ट्र
 की  जितनी  बजी  है  वहीं  विदेशी  चेकों  में  टॉवेल
 कर  जायेंगे  कौर  तुम्हारें  सब  कठपुतली  मंत्री,
 मंत्रियों  के  पु  शौर  उनके  चेले-चाटी,  शाली
 व्यापार  कौर  राजनीति  एक  शक्ति  गठबन्धन
 #  देश  के  प्रकार  जो  प्रर्य-्ध्यवस्या  चलाने  रहे  हैं
 बही  चलाते  रहेंगे  .  जिम  बेईमान  व्यापारी
 कहना  घरा हिए,  हूँ  घोर  वेई मात  व्यापारी  के
 साझेदार  था  सरकारी  शिक्षाधिकारी  यह  दोनों
 मिलकर  जिस  रोके  से  देश  की  र-जनाती  को
 अता  रहे  हैं  उससे  सारे  दिशा  का  पैसा  विदेशी
 हकों  के  प्रसार  हुसैन  कर  जायेगा  कौर  जिस
 तरह  से  देश  की  जवानी  विदेशों  में  बह  रही  है
 उसी  तरह  से  वेश  की  मात्रा  ताकि  की  राहु  से
 बिंदियों  में  बहेगी  ।  राज  पुराना  तो  पग्रमरीका
 की  लेबोरेटरीज  में  बाम  कर  हों  रहे  हैं,  लेकिन
 है  ममता  है  कि  देश  की  पूरी  भी  धाप  इस
 हर हू  विदेशों  में  बहा  देगे।

 मैं  पूछता  हैं  कि  क्या  आप  इसको  रोकने
 के  लिए  तैयार  हैं?  प्लांटों  थोड़ा  क्त  पर  मी
 विचार  करता  चाहिए  ।  चाहे  चिल्ला  हो  चाहे
 टाटा  (1  उनको  रोकने  के  लिए  जाज  सरकार  ने
 क्या  किया  है  ?  प्राप्ति  बीस-बाइस  सालों  में

 नेहरू  सरकार  का--उन  कुछ  महीनों  को  छोड़-
 कर  जब  नन्दा  जी  चिप्पी  लगा  गये--जों  ढाँचा

 रहा  है.  उ्तमैं  उतने  धर्म तेज़ा  कों  था  किसानों
 को  पैसा  दिया 1  क्‍या  यह  करोड़ों  रूपये  आपने
 धर्म  तेजा  को  पुरोहित  समझ  कर  दिया  ?  इसौ
 तरह  से  करोड़ों  रपये  मुंदड़ा  को  वें  लिये  गए  1
 4  सारा  बैंसी  खाकर  विदेशों  गें  जाकर  बैठ  गए
 कौर  शाज़  सरकार  उनसे  कौड़ी  वसूल  करने  के
 लिए  भी  सैयार  नहीं  है।  चहूं  तुम्हारा  करता,
 बह  तुम्हारा  पाप  और  वह  तुम्हारी  हुबलतायें
 खत्म  नहीं  हुई  हैं,  वहू  हों  भी  मौजूद  हैं।  बह
 तो  शक्ल  बदली  है,  पद  बदले  हैं,  कुर्सियाँ  चबदसी
 है,  लेकिन  रूसियों  पर  बैठने  वाली  जूतियाँ  नहीं
 बदली  हैं।  उन  मुनियों  का  रूप  ज्यों  का  पों

 SRAVANA  6,  I89]  (SARA)  Fraagfer  of  Undertokings)  302
 Res.  ह  Bill

 faa  है।  माज  बैंकों  को  कंट्रोल  करने  के
 लिए  तुम  नौकरशाहों  को  ल्लाशोंगे।  a  at
 नौकरशाह  लगों  में  व्यापार  की  कामना  है  ने
 नौकर हों  में  सामान्य  कर्मचारी  के  दुःखद
 को  समझने  की  गमला  हैं।  कह  ते  क्षमता  रखते

 हैं  ौर  द: 3  ममता  पते  हैं  {  न  माँ  की  तरह  से
 कर्मचारियों  के  दुःख  को  दूर  करने  बी  उनमें
 ज़रासा  है।  दिल्ली  हाउसिंग  इंडस्ट्री  में  इसी
 तरह्  से  कर्मचारियों  पर  झ्रश्याचार  किये  गए  हैं।
 मैं  समझता  हूँ  कि  नौकरशाही  जड़  बात  है,
 यांत्रिक  हैं,  किताबी  कीड़ा  है  पौर  जन  जीवन
 कौ  सामान्य  पमस्याप्नों  से  अपरिचित  है।
 दूसरी  आर  पब्लिक  सेक्टर  को  केंद्रो  करने  के
 लिए  जया  प्रबन्ध  है  ”  जिसके  सिए  बहू  लोग  हैं
 जो  प्रीमैक  हैं,  जो  पध्रयोग्य  हैं,  een  हैं  जो
 जनता  ते  ठुकराये  हुए  पूर्व  बल्ब  हैं।  हैवी
 इसे  बि टुक र्स  कारपोरेशन  को  देखिये  |  एक
 लांछित  व्यक्ति  यहाँ  पर  भेजे  गये  हैं।  एक  प्रकार
 के  रिलेटेड  एलिमेंट,  जिसको  जनता  ते  फुटबाल
 की  तरह  उठाकर  फैंक  दिया  |  सरकार  के  पास
 राज  इस  तरह  के  तत्व  हैं।  क्या  यह  ग्राम,
 प्रयोज्य  प्रकार  के  राजनीतिज्ञ  देश  की  महान्‌
 पंस्थायोों  को  क्रो  कर  सके  ?  इस  संकट-
 काल  में  यह  बां विक ता  खत्म  हो  जाएगी  ।  हमें
 व्यवहारवादी  बुरी  पर,  बयचहारबादी  दीवार  पर
 अपनी  सरकारी  नीति  को  खड़ा  करना  चाहिए  16

 मैं  सरकार  से  कहता  चाहता  हें  कि  किसी
 राजनीतिक  भावना  का  शिकार  होकर,  किसी
 तरह  के  व्यक्तिगत  हगार्धवाद,  शुकवार  घौर
 अपनों  तुर्की  को  भूख  से  लिपटी  हुई  तुच्छ  राज-
 होती  से  प्रेरित  होकर  देश  की  बुनियादी  जीवन
 की  समस्या यों  को  ज़्यादा  उठाने  की  कोशिश
 मत  बरी,  देश  की  रही  सट्टी  समस्या  को  खत्म
 करने  की  कोशिश  गत  करो,  विचार  से  चलो  t
 व्यक्ति  ब्रामेगें  और  जायेंगे  व्यक्तियों  से  बचे
 हुए  दल  पैदा  होंगे  कीर  मरेंगे।  देश  को  बचाने
 के  लिये  हम  झन  के  भीतर  गौर  बाहर  करोड़ों
 दलों  को  बुत  करेंगे  हमको  दलों  में  ऊपर
 उठकर  देश  को  बचाना  होगा  t
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 [  थी  पश्चात  शामा  ]
 छह  द्वारो ंके  प्राय  मैं  दत्त  प्रष्यादेश  का

 विशेष  eter  हूँ.  शौर  सरकार  है  योग्य  ौर
 बदाबदी  नीति  की  प्रतिज्ञा  करता  हूँ  i

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON):  Mr.  Chairman,  Sir,  |  beg  to
 move"  ;

 “That  the  Bill  to  provide  for  the
 acquisition  and  tranfer  of  ihe  under-
 takings  of  certain  banking  companies
 in  onder  to  serve  beter  the  needs  of
 development  of  the  economy  in  con-
 formity  with  national  policy  ond
 objectives  and  for  matters  connecied
 therewith  or  incidenal  wheres,  be
 taken  into  consideration.”

 While  making  this  motion,  |  wish  only
 to  refer  to  the  salient  aspects  of  the  Bill,  |
 am  wore  if  the  inrelevanl  powwit  which  have
 been  mebed  sich  respect  oo  this  Bill  are
 forgotien,  then  if  will  be  found  thai  this  is  a
 simple  measure,  The  object  of  the  Bill  is  to
 mationalise  ihe  major  Indian  banks,  The
 major  Indian  banks  have  been  defined  os
 banks  whose  deposiis  on  the  last  day  of
 Jone  this  year  are  Re.  3)  crores  and  above.
 ‘That  clawification  has  been  made,  Why  it
 wai  cootidered  necemary  9  nationalize
 these  major  banks  का  छत  काजा कदी  कक  ष्टि  शिलि
 Mislter  last  Monday  when  the  made  8
 fmtement  in  this  House  regarding  tbe  object
 of  nalonalisaion.  I  do  no  want  io  further
 expand  on  thal  धीर।.  particularly  because
 tbe  time  at  cur  disposal  ip  limited,

 The  main  provisions  of  the  BUI  are
 thee  :  the  banks  which  are  proposed  to  be
 patlonalived  are  kept  as  separane  enitics.
 Thi  has  been  done  in  order  to  conte  the
 leat  possible  dislocation  in  the  working  of
 the  banks  aod  to  avoid  any  incooveneoce
 to  the  public,  The  chairman  of  cach  acquir-
 ed  bank  will  function  atthe  custodian  and
 will  be  alded  and  advised  by  an  Advisory
 Board  to  be  constiuied  by  ihe  क्क्
 Government.

 We  have  to  give  careful  consideration  to
 the  fuvure  surocture  and  organisation  of  each

 JULY  24,  (969  Tronafer  of  Underiakings)  my
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 रह  and  the  composition  of  the  Board  of
 Direcions,  We  therefore  propose  to  take
 powers  under  the  Dill  to  frame  a  scheme
 relating  to  th:  capiral  siruciue  of  each
 tank,  the  constitution  of  the  Board  of
 Direciom.  and  its  sole  oF  ae
 mation  with  olher  banks.  |  would  like  to
 oswre  the  House  that  since  these  ore
 imponant  matters  relating  1  the  nationalised
 banks,  the  scheme  framed  by  the  Govern-
 ment  would  be  placed  before  the  House  as
 arly  an  posible.

 li  ig  proposed  fo  give  compeniation  for
 the  ecquiion  of  the  undertakings.  The
 provisions  regardirg  compenaiion  have
 been  explained  in  ube  Bill,

 ti  has  been  stated  ihal  this  is  am  un
 conmiturtonal  Bill  and  all  that,  Our  ‘Conatl-
 tution  does  not  prohibit  naiionalijation.  Un
 the  ocher  hand.  it  provides  tha:  if  under-
 takings  ere  taken  over  by  the  Government
 then  proper  compensation  should  be  pro-
 vided  for  ip  the  Bill  and  that  bas  been  pro-
 vided,

 Subsequently,  afier  the  introduciion  of
 the  Dill  and  as  was  polmed  oot  by  some
 hon,  friends  here,  |  had  a  discussion  on  tha
 provisions  of  the  Bill  with  my  collesguo
 पाला  भ  ह  इलाचा,  बी  का  thought  that i
 would  be  advisable  wp  prowide  that  compen-
 gation  should  be  payable  to  the  ehareholders,
 direct  than  to  the  existing  banks  because
 there  are  thousands  of  shareholders  al!  over
 the  counry  and  after  the  banks  ore  tnken
 over  if  these  shareholders  are  left  to  wait
 upon  the  manageren:s  of  the  existing  banks
 te  get  from  them  such  compensation  as  may
 be  pald  over  wo  othe  ह.  banks  that
 would  create  hardships.  We  wanted  to
 evold  tha,  Our  provision  ib  slp  io  oe
 that  the  break-up  value  of  the  shares  should
 be  paid  wo  the  sharcholders,  The  break-up
 value  of  the  shares  is  likely  की  higner
 than  the  paid-up  value  or  ewen  the  market
 value,  That  is  to  say,  our  attempt  in  the
 Bill  inte  see  thar  the  thowands  of  share-
 holders  all  over  the  country  of  these  cy
 banks  should  get  the  masinum  benefit,  a
 benef  of  which  they  will  feel  glad.

 ®  Moved  with  the  recommendation  of  the  Chief  Jusico  of  India  discharging  the
 funcilons  of  the  President,



 dU5  Banking  Cos.
 (acquisition  and

 AN  HON.  MEMBER:  Will  it  फ्  11
 of  Capital  Galns  Tax  7

 SHRI  KANWAR  LAL  GUPTA  :  Sir,
 where  are  these  provisions  in  the  Bill  ?

 SHRI  GOVINDA  MENON  :  Sir,  I  sald
 we  dincussed  this  matter,  myself  aod  Shiri
 P,  C,  Sethi,  and  in  order  to  effectuate  this
 object  we  have  tabled  same  omendmenta
 which  Shri  Sethi  will  be  moving.  Iam
 only  referring  ta  them,  |  will  be  accepting
 these  amendments.  ‘That  if  0  say,  क्टर  are
 fonantly  looking  into  ihe  mntter

 (dnterrepiou).
 The  scheme  would  be  that  the  opeis  of

 the  banks  will  be  valued...  (Jeterraprions).
 MB,  CHAIRMAN  :  Order,  order.

 Please  hear  whatever  the  hon.  Minimer  has
 tosay,  Phe  amendments  will  be  circulated
 and  hoo.  Members  can  speak  on  them
 (Feverrupriges),  Order,  order,  [  will  at
 allow  more  than  one  hon,  Mecber  to  speak
 alatime,  Unless  I  give  permission  noth-
 ing  will  go  on  record,  I  mow  या  Sbri
 Kanwar  Lal  Gupta.

 श्री  कंवर  जाल  गुप्ता.  मंत्री  गह्नोदय  बता
 रहे  हैं  कि  इतना  काम्पैंसेशन  सिलेगा,  इस  रिसाव
 से  मिलेगा.  बहू  होगा  बौर  वह  होगा  ।  लेकिन
 पूरा  देखें  कि  जो  वित्त  है  उसमें  यह  स्व  कुछ
 नहीं  है।  बिल  जैसा  हमें  सकरुलेट  किया  गया
 है  उत्तरी  प्राविज्जज़  के  बारें  में  उसकों  हमें
 बताया  चाहिए  या  प्ाडियेंग  में  जो  कुछ  है
 उनके  बारे  में  बताना  चाहिए  |  उसकों  मं  बता
 कर  दूसरी  कुछ  कहानों  वह  हमें  सुना  रहे  हैं  1

 दुख  की  बात  यह  है  कि  इस  सदन  के  सामने  तो
 बह  ora  हैं  कि  बिस  को  प्राप्त  करों  लेकिन
 सरकार  अभी  तक  प्रिया  मन  ही  नहीं  बना
 सकी  हैं  कि  कम्पेंसि वान  बसे  देना  चाहिए  ।
 इसका  मतलब  साफ़  हैँ  कि  जल्दी  में  इसको
 बनाया  गया  जौर  देखा  बदन  को  अवहेलना
 करके  यह  बिल  जो  है  इसको  वह  पा प्त  करवाया
 चाहते  हैं  ।  यह  इसका  सबुत  है।  इनकों  चाहिए
 था  कि  जो  एम ंड मेंट  है  उसको  हमें  पहले  सक्यु सेट लेट
 करते  |  प्री  तो  कोई प्वाइंट  are  wrest  नहीं
 हैं  बौर  प्रोपराइटर  यह  मांग  करती  है  कि  फाइनेंस
 का  जिनके  पास  पौरंफोरसियों  हैं  वह  बोलें 1

 SRAVANA  6,  1a  (SAKA)  Transfer  of  Caderrakiags)  306
 हिलता,  an  ही

 प्रधान  मंत्री  बतायें  धुनें  सब  बातों  को  ।  बहू  तो
 बोलती  नहीं  हैं  -

 सभापति  महोदय  :  यह  जो  कुछ  कह  रहे
 हैं  उसको  याप  मुझमें  एपेंडमेंट  जो  है  वह
 सरयू लेट  हों  जाएगा।  उसके  ऊपर  भी  जब
 वक्‍त  ग्राएगा  aTT  बोतल  सकते  हैं  Le

 SHRI  GOVINDA  MENON  :  All  that!
 Was  saying  was  this.

 SHERI  5.  5.  KOTHARI!  [(Mandsaur)  ;
 Sir,  on  a  point  of  order,  (Jnfarreptions)

 SHRI  ABDUL  GHANI  DAR:  Sir,  I
 ris  on  a  point  of  order,

 MRE.  CHAIRMAN  Hi  If  hon.  Members  go
 on  speaking  simulrancously,  soothing  will
 ह0  पपी  record.

 SHRI  ABDUL  GHANI  DAR:  Sir,  I
 anon  a  point  of  order,

 समाप्ति  महोदय:  1. ह  झ्रापकों  इजाजत
 नहीं  देता  हूं  ।

 SHRI  ABDUL  iGHANI  DAR  :  Sir,  how
 can  you  shut  हौवा,  my  point  of  order  7

 रमापति  महोदय  :  मेहरबानी  करके  प्राय
 1  जाएं  1  मैं  इजाजत  नहीं  देता  हूं  1

 SHRI  GOVINDA  MENON  ;  I  am  oot
 speaking  on  the  Ordinance:  [  om  spraking
 on  the  Bill  before  the  Howse,

 SHERI  ABDUL  GHAMNI  DAR:  Sir,  on
 a  point  of  order,

 सीतापति  सहोदर  :  नगर  कप  नहीं  बैठेंगे
 तो  मुझे  बहुना  पड़ेगा  कि  झा  बाहर  चने  जाये।
 जिम् तकों  मैं  बुलाऊंगा  बड़ी  जड़ा  होगा  कौर
 बोलेगा  ।  मिनिस्टर  बोल  रहे  हैं  उनकों  बोलने
 दोषियों  y

 SHRI  5,  8.  KOWHARL  :  Sir,  on  3  poiut
 oforder,  Though  my  submission  is  to  you,
 it  is  more  an  appeal  to  the  Prime  Minister.
 The  Law  Miniser  says  that  compensation
 shall  be  paid  ta  the  banks.  It  is  a  good
 idea.  It  is  an  improvement  upern  the  origi-
 nal  provisions  of  the  Bill  and  it  ig  io  तालिन
 जोख  interest.  lam  for  i.  But  my  point
 of  order  कि  this.  When  it  is  such  an  impor-
 jant  Bill  and  when  auch  constitutional
 changes  are  being  made  in  the  Bill  itself,
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 which  will  so  change  the  Bill  that  parts  of
 it  would  become  unrecognisable,  it  is  only
 reasonable  that  the  Bill  should  be  referred
 to  8  Select  Commitiee,

 ME.  CHAIRMAN  :  There  is  no  point
 of  order.

 SHRI  D.W,  PATODIA  (Indore)  :  Sir,
 I  want  to  rase  a  point  of  order.

 झमापतति  महोदय  :  दुनिया  भर  की  एमेंड-
 मैं टस  जाएंगी।  उसके  ऊपर  प्रतीकों  मौका
 मिलेगा  कौर  शाप  बोल  सकते  हैं  ।

 श्री  घुल  तो  are:  हाउस  की  इज्जत
 के  लिए  मैं  wT  हुक्म  चाहता  हूं।  क्या  Cie
 ऐसी  परम्परा  यहां  कायम  करना  चाहते  हैं  कि
 हम  एरेंजमेंट  किशी  के  सामने  हो  शौर  न  कोर्ड
 ऐसा  विषय  सरकार  की  तरफ  से  हमें  मिला  हो
 कि  ये  ऐसा  करने  बालि  हैं  शौर  उस  पर  बोलना

 धूप  कर  दिया  जाए  ?  कल  को  मगर  वे  मुकर
 जाएं  तो  कौन  जिम्मेदार  होगा  ?  प्रसादी
 परम्परा  श्राप  कायम  करें|

 eye  SD  unyle  gle  wtillose  wn]
 US  ye  Unle  ple  हद  yee  a  ४
 Le  aula.  प  al  ि  Nene  ang!  yl
 ra  ss!  Dal  hele  a  ad  wade  hla!  ray  as
 Da  pie  हथ  बज  a  gh  cy  He!  ur
 ye  of  une  dy  Pry  Led!  8)  oh  ३७
 rho  ty  8h  #  IS  alle  ४७  of  ppt  Wh
 Tey  ute!  ee  ६9%  qlee}  er  yr  eile

 [  wes  fu  नी

 सेनापति  अयोग्य  :  परम्परा  नहीं  है।
 चसके  ऊपर  नहीं  बोल  रहे  हैं।  उस्तरा  रेफ्रेन्स
 न्होंने  दिया  हैं।

 SHRI  BRB  NM.  PATODIA:  Sit,  my  point
 of  order  is  very  specific,  What  is  before
 the  House  ?  The  moion  for  consideration
 ofthe  Bill.  Therefore,  the  bom.  Minister
 should  make  amendments  only  in  respect  of
 the  provisions  of  ibe  Bill  and  not  anyihing
 beyond  that,  There  may  be  some  proposals
 tefore  the  government  cut  they  are  oot
 part  of  the  Bill.

 JULY  28,  969  Trangfer  of  Unolertakings)  aod
 ह  का  Bill

 SHRI  SHEQ  NARAIN  (Basti):  Sir,
 this  Houte  cannot  be  dictated  to  by  a
 Member  like  this,

 MR.  CHAIRMAN  :  There  is  mo  point
 of  order.  Let  the  Minister  proceed  with
 his  speech  on  the  Bill.

 SHRI  GOVINDA  MENON  :  All  thai  I
 war  saying  was  that  in  the  Bill  as  introduced
 it  is  provided  tha  compensation  would  be
 payable  to  the  exisiing  banks.  Ido  not
 know  why  hon,  friends  फला  should  get
 angry  wih  me  when  |  say  thal  id  is  my
 intention  wo  improve  the  Bill  1.  providing
 that,  instead  of  paying  compensation  to  the
 existing  banks,  which  after  the  business  is
 taken  over  become  practically  |  (/nferruprion)

 MR,  CHAIRMAN  :  He  is  only  answer:
 ing  what  you  have  said.  Please  hear  him.

 SHR]  PILOO  MODY  (Gedhrak:  A
 pein  of  oder  cannot  be  answered  hy  the
 Minister,  They  have  to  be  dealt  with  by  you,
 We  do  not  wont  to  discs  any  fairy  story
 that  the  Minister  bas  ia  his  mind.  We  are
 only  concerned  with  the  motion  before  us,

 SHRI  GOVINDA  MENON  |  The  umend-
 ments  have  already  been  given  notice  of
 and  circulated,

 ]  bope,  the  House  would  appreciale
 “that  instead  of  giving  it  to  the  exigung

 banks  it  is  being  given  direct  to  ithe  share-
 holders.  That  is  what  I  bave  said.

 Some  of  the  banks  which  are  bem
 taken  over  hove  got  their  branches  outside.
 Todia.  About  that  matter  ako  some  pro-
 vision  is  being  mole  and  has  been  made,
 Our  laws  do  not  apply  to  foreign  countries
 and,  therefore,  special  provisions  have  to  be
 inade  and  they  have  been  made.

 Apart  from  the  compensation  payable
 to  the  shareholders  of  the  existing  banks  and
 apart  from  the  fact  that  they  are  nationali-
 sed,  there  is  novhing  mode  in  this  Bill.  That
 is  why  Tsay  thal  it  is  a  simple  Hill,

 SHRI  FILOG  MODY:  He  says  that
 it  is  a  dimple  Hill.  I  say  that  it  is  a  Bill  by  a
 gimpleron.

 SHRI  GOVINDA  MENON  :  The  Irecle-
 woncies  which  have  Leen  siatedl  if  Pespect
 uf  this  Bill  age  forgotmen.  For  those  who
 want  tuo  make  a  simple  Ball  complex  by
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 introducing  extraneous  matters,  |  have  mo.
 thing  to  say,

 With  respect  to  the  business  of  the
 banks  it  is  our  desire to  see  that  these  banks
 ‘even  aller  nateonalixaiion  should  be  con-
 ducted  strictly  on  commercial  lines.

 SOME  HON.  MEMBERS  |  How  7
 SHRI  GOVINDA  MENON  :  Because

 there  have  been  commenia  otherwise,  The
 directions  proposed  to  be  issued  are  merely
 directions  of  policy,  These  directions  regard-
 ing  policy  have  to  be  iewed  in  order  wo
 echieve  the  objects  for  which  nateonalica-
 tom  has  been  effected.  Afver  the  take-over
 of  the  banks  lu  Monday  the  banks  have
 beeo  functioning  smoothly  and  it  is  vitally
 important  that  they  cominwe  to  fwncion
 uninterrupted.  |  would  request  hon,  Mem-
 hers  here  io  see  that  nothing  is  slated  of
 done  which  would  shake  the  confidence  of
 the  depositors  in  thew  banks  because  as
 yet  there  is  nothing  which  has  happened.

 This  i  3  manter  which  has  been  seuied.
 The  Howe  has  taken  the  decison  yesterday
 when  the  leave  to  introduce  was  given,  The
 तनहा विकि  have  taken  ibe  6  ;  the
 President  has  waken  the  declion:  the
 Ordinance  has  been  isturd  and  ihe  banks
 have  been  taken  over.  There  has  been
 इबाशिदकतता!  indication  in  this  House  that  the
 majority  of  this  House  suppers  whi:  measure,
 In  a  situation  like  the  om  Friday  while  |
 wai  moving  for  leave  to  lintrodwee  the  Bill
 some  hon.  friemls  on  the  oppouie  side
 tegen  oto  speak)  oabour  the  deposinors
 whose  confidence  may  be  thaken.  May  I
 take  this  oppornunity  to  remind  them  of
 what  Mr.  Churchill  esid  in  ihe  House  of
 Commom  when  the  Bank  of  England  was
 nulls,  g  mailer  which  he  was
 deadly  against.  That  &  the  importam  thing.
 That  pairiotic  statement.  while  speaking  oo

 ihe  meayure,  said  ;
 “Meanwhite  it  may  be  helpful  for  ne
 to  express  the  opinion,  as  Leader
 of  ihe  Opposition,  that  foreign
 countries  need  not  be  alarmed  by
 ह  language  of  the  gracious  specch
 on  this  subject  end  that  Bricish
 credit  will  be  resolutely  upheld.“

 फिरकी  नि  ही  that  those  freeads  on
 side  who  for  cerain  reasons

 ॥  nationalisation  of  ibese
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 banks  would  keep  this  in  mind  and  seo  thar
 nationalised  hanks  continue  to  function  with
 the  same  efficiency  as  they  have  been  func-
 ooing  upto  now,  if  not  with  more  efficiency,

 The  battle  drunm  ageinw  the  Bill  were
 sounded  and  sogaded  furioutly  even  on  the
 other  day  when  |  cought  the  leave  of  the
 House  to  introduce  thit  Bill,  It  has  been
 oppoved  on  two  or  three  grounds  which  will
 not  dtand  scrutiny.  There  are  friends  here
 बती  think  that  narionalisation  is  bad  and
 that  nationalisation  will  bring  in  dictatorship. |  can  only  say  tha:  I  do  noi  agese,  We  have
 nationalised  the  Life  Imutance  Corpora- tion  ;  we  have  mationslised  the  Imperial
 Bank  of  ॥  ह.  चाहा  डच  nationale
 seven  or  cight  banks  in  the  princely  Staves
 aod  made  then  the  subsidiaries  of  the  State
 Bank  of  India,  We  have  pagionalised  many
 cher  things  and  dictatorship  tus  not  des
 -दसा्नीत्त  on  us,

 SHRI  J.  8.  KRIPALANI  (Guna)  :  Ded
 you  nailonalise  insurance  by  an  Ordinance  t

 SHRI  GOVINDA  MENON:  I  may
 remind  the  bon.  Member  that  we  nuiionalre.
 ed  inurance  by  an  Ordinance,  When
 nationalisatioa  of  banks,  when  oationalisa-
 ian  of  insurance,  Js  attempred,  it  can  be
 done  only  by  an  Ordinance  if  you  want  to  do
 it  effectively,  That  is  a  mater  which  every. one  will  anderstand  After  having  डाली
 the  Ordenance,  we  tock  the  काल लित  opperru-
 nity  wo  come  to  this  Howse  0  tee  thai  the
 euppon  of  the  Howe  ॥ ह  obtained  for  the
 Ordinance.  T  do  aoe  agree  (hal  we  have  tun
 ed  Communists.  |  do  mot  agree  that  we  are
 being  led  by  commounists,  |  do  not  agree  to
 the  accuraion,  1.1 ज  false  charge,  that  thee
 things  are  being  done  at  the  insance  of
 ‘olbers:  We  have  adopted  in  the  ७  many
 yar  6  osyeem  oof  mixed  coonomy.
 Foeods  bere  who  would  into  the  Second
 Schedule  of  the  Reverve  Bank  Act  will
 wee  ihad  there  are  many  more  banks  here
 and  we  have  only  elected  the  hanks  which
 are  big  enough  ि  छ्ह्  gelected  for  being
 nationalised,  Therefore,  on  the  ground  that
 nationalisation  is  bad,  whatever  opposititon
 ह  there  io  this  Ball  cannot  be  countered  by
 anguasent  (became  that  ॥ ह  ॥ ठ  matier  of  ideology,

 Anoher  asomption  made  by  bon
 friends  oo  the  opposite  side  ii  that  mationali-
 ied  inwitutions  are  bad  ond  that  the  under.
 takings  in  the  private  sector  are  ali  good,
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 an  auumpiion  which  is  again  motivated
 solely  on  political  considerations.

 Io  this  connection,  I  wish  to  mad  a
 portion  from  the  speech  of  Shri  BD.  Desh-
 quukh,  the  theo  Finance  Minlver  of  India
 (Inrerruprioes)  There  is  atwolately  no  use
 interrupting  me.  |  am  reading  from  the
 debates  of  the  Lok  Sabha.  During  the  debare
 oo  the  nationalisation  of  fe  insurance
 business  in  the  country,  Shri  C.D.  ॥.
 mukh,  the  then  Finance  Minister  said  :

 “And  in  respect  of  lavertments —  for
 a  relatively  amall  invetiment  wet
 fied  thet  an  individus)  acquire
 conirel  over  comparively  immense
 funds  and  thi  control  sles  has
 only  too  frequenily  been  used  pot
 a  trustees  are  expected  to  1. ह  it”

 This  remark  was  made  about  the  under-

 rma
 in  the  privae  wetor,  He  furtbsr

 “Mow  it  is  claimed  that  the  posi-
 lon  could  have  been  remedied  by
 farther  Legidlatién  tightening  super-
 vhion  and  contral,”

 “Therefore,  &  comprehensive  oF
 wha  we  thought  was  comprebensive—
 Iovurance  Act  wan  eoacesd  in  a
 ह  thet  tie  it  was  detcribed os  व.
 Dreconion  piece  of  legislation  and  it
 war  boped  that  it  apeli  the  end  of  all
 miumangaement  os  every  wor  is
 suppotcd  to  end  all  war.  Hut,  we
 hod  not  reckoned  wilh  the  Ingenuity
 of  some  of  the  insurance  managemenis,
 During  the  fast  i  year  tho  Act  bas
 wo  be  amended  on  Of  many  os  wm
 eoastom  aed  each  vient  Wy  ptownion
 wie  Ggbtesed  ibe  revourceful  manage-
 ment  managed  0  find  ॥  way  round  it.
 “The  ineffectivencess  of  legislative
 control  is  nlso  brought  cur  when  we
 regard  ibe  business  from  a  different
 angle,  ह  Tsaid,  25  insurance  com-
 panics  went  into  liquidation...“

 Mot  in  the  public  sector  in  the  privae
 aptior.

 +  during  the  lest  decade  and  enoiber
 23  bead  wo  transfer  their  business  to
 ober  companies,  in  छह  enses  with  ©
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 cut  in  the  poticy  contracts,  60,000  poor
 policy-holders  of  these,  oompanies
 suffered  in  varying  degrees.”

 ‘This  is  the  reason  why  the  then  Finance
 Misiver  though:  that  ingurance  busines
 in  thin  country  should  be  nationalined  and
 it  war'dooe  by  an  Ordinance  oe

 AN  HON.  MEMBER  :  Life  insurance.

 SHRI  GOVIMDA  MENON  ;  Yea,  life
 inpurance.  Tand  correered,  The  reference
 wat  also  to  the  life  insurance  business.

 ह...  the  charge  is  that  che  public  छकंडान
 tukings  are  always  bad  and  the  private
 undertakings  arc  always  goal  This  charge
 is  mode  very  often  by  my  friends  there.

 SHAUN.  ्,  SOMANI  (Nagaur)  *  Who
 said  that  ?

 AN  HON.  MEMBER  :  Distortions.

 SHRI  GOVINDA  MENON  :  I  want  to
 point  owt  that  ihe  torch  of  observation  and
 public  criticiom  is.  ह  काश  ageiet  pub-
 [ie  underekings,  This  ट्रक:  has  appoinied  8
 Purlic  Undertakings  Comminece  and  that
 Commitee  looks  dnio  ihe  public  undertak-
 ings  and  brings  vo  light  the  (regularities.

 थी  घुल  गती  हार  :  फारेन  इंक्पोरेंश
 का्पतीज  के  सुका जिले  में  इनका  प्लोभियम  पेशियों
 क्या  है”  [  व्यवधान]...

 दान  8  he  yt  ]

 Bo  ote  are  £  ped  hod
 =o  eS  phy  हरसिवट

 SHRI  GOVIFDA  MENON  :  Tam  won-
 dering  if  this  Hows  would  appoint  a  Private
 Undertakingt  Coamminec  and  get  rmepors
 this  ॥  what  the  rewali  would  be.  We  are
 thinking  of  banks.  Afver  the  nationalisation

 of  the  Imperial  Bank  and  alver  the  oation-
 iliamion  of  the  subsidiarics,  everywhere  in
 the  country  people  who  have  funds  and
 want  to  invest  them,  |  know,  Prefer  to  put
 them  im  the  State  Bank,  if  possible,  and
 io  the  other  banks  oly  if  it  becomes
 neomary.  Have  pou  fet  creme  pero  capes
 of  thowiands  of  depotitots  in  this  country
 poling  about  crying  in  the  eireets  on  account
 of  the  collapse  of  banks  in  the  private  sec-
 tor,  on  account  of  the  ension  of  their  capi
 ral’?  Acd  what  about  tbe  sbarcbolders  ?
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 They  had  lost  everything.  (fnvferrnptions)  T
 am  not  saying  that  these  |4  banks  which
 are  being  nationoled  mow  are  in  any  way
 bad.  That  is  noi  what  om  saying.  |  only
 waol  to  say  that  an  Apeior!  conclusion  that
 the  undertakings  in  the  public  sector  will
 have  a  poor  performance  and  the  woder-
 inkings  in  the  private  sector

 SHRI  PILOO  MODY  ;  Who  ever  said
 vhat  7

 SHRI  GOVINDA  MENON  :...and  the
 undertakings  in  the  private  secior  should  be
 credited  with  good  performance  is  wrong,
 and  i  think  that  Mr  Pilow  Mody  will  ogree
 whih  me  in  what  I  have  said,

 Everywhere  where  ootlonalizacion  haa
 taken  place,  this  kind  of  oppesition  i
 polonalisation  on  pollical  grounds  has
 fakeo  place,

 Twill  conchude  my  speech  by  quoting
 from  a  book  written  by  a  Professer  on
 Public  Adminisumion,  ी,  ४.  Hanson  |

 Nationalized  industries  in  Drivin
 have  been  fiercely  criticized  |  pariica:
 larly  By  aptigselaligs.  Ja  a  Feeent,
 much-publicited  book,  "Malbomalisa-
 Woo  in  Britain  ;  the  End  of  a  Dogma,
 Mr.  Kell-Coheo  can  find  virtually
 nothing  ©  say  on  thelr  behalf.  They
 are  accused  of  being  shiw-oving,
 burcaucratic,  exiravagam,  aod  con-

 mp  of  the  co  Much  of
 this:  criticism,  however,  is  polinically
 inspired  and  totally  lacking  in  Obpecu-
 viiy.”
 Again  the  another  says  :
 “dt  should  alo  be  said  that  the  critics
 of  nationalismion  tend  i  assume,
 quile  arbidrarily,  that  whe  induseries
 concerned  would  have  dooe  better
 under  private  ownership,  There  is  oo
 'ह्ॉफिटितएट:  thet  this  is  so."

 SHRI  PILOO  MODY:  Iihink  this  is
 दह  politically  motivated  quotation,

 SHERI  GOVINDA  MENON:  To  would
 ‘request  ihe  Members  of  this  House  including
 these  in  the  Opposition  who  have  begun
 ‘to  Wlostrnte  the  faitures  ्  the  pobile  sector,
 even  to  them  Twill  make  a  fervent  appeal
 that  they  support  ibis  BH  and  see  to  fr  thar
 this  process.  of  fationaliamign  oo  which
 has  been  adopied  with  the  best  of  कहॉ
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 is  supported  and  placed  on  the  stmute  book
 as  early  a5  possible.  [move  that  this  Bill-
 be  taken  into  consideration.

 MR,  CHAIRMAN:  Both  ihe  Rew.
 lution  and  ithe  Ball  are  before  the  House,
 They  will  be  discussed  together.  Members
 May  move  ther  amendmen.

 SHRI  के,  के,  PATODIA:
 Mave  :

 T  beg  to

 "That  the  Bill  be  circulated  for  dhe
 Purpose  चली  eliciting  opinion  thereon
 by  the  Ist  November  p69"  0)

 SHRI  KANWAR  LAL  GUPTA  :  T  beg io  cee  +
 “That  the  Billio  provide  for  the
 acqueiiion  aod  transfer  of  ihe
 undertakiags  of  certain  banking
 eompanes  inorder  to  serve  better
 the  ceeds  of  development  of  the
 economy  in  conformity  with
 navional  policy  and  objectives  and
 for  matters:  connected  therewith  or
 incidental  thereto,  be  referred  to  a
 Select  Commitee  consisting  of  t
 Member  namely  :  ay  Shr  N,
 Dandeker  ;  (2)  Mahant  Digwijai
 Nah;  re  Shri  Vikram  Chand
 Mahajan:  (a)  Shel  P.  Govinda
 Menon;  (5)  Shri  DL  चा,  Parodia  :
 (6)  Shri  Deven  Sen:  (7)  Shri
 Prakash  Vir  Shastei;  (8)  Shrimatl
 Tarkeshwari  Sinha:  (9)  Shri  K.
 तर,  Tewari  ;  (10)  चा,  Atal  Bihari
 Vajparce  +  and  (H)  Shri  Kanwar
 Lal  Gupem  with  iostructiens  to
 report  by  the  20th  August,  ea
 a,

 SARE  ABDUL  GHAMNI  DAR:  |  beg
 io  move:

 “That  the  Bill  be  circulaed  for  ihe
 purpose  Of  eliciling  openion  there
 on  by  the  Sis  October,  1969"  खी]

 SHRI  c  5.  KOTHARI’:  I  beg  to
 move  :

 “Thal  the  Bill  be  circulated  for  dhe
 Purpose  off  eliciting  opinion  there-
 oo  by  the  Meh  Seprember,  ea
 i)

 SHRI  KANWAR  LAL  GUPTA:  Now
 there  is  a  general  discussion,  ह ज  think  others
 ahowld  speak.  These  who  move  11.  gmen- meps  should  speuk  later  op,  Poa mt
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 MR.  CHAIRMAN  |  Mr.  Dandeker.
 SHRI  चली  DANDERER  (Jamnagar)  :

 Mr,  Chairman,  Sir,  ihe  Mintzer  of  jow
 while  moving  the  motion  for  consideration
 made  an  appeal  what  nothing  should  be  sold
 that  would  shake  confidence  of  the  deposit.
 org  inthe  banking  sysiem,  I  agree  with
 that,  particulary  because  the  promulgation
 of  the  Ordinance  and  the  bringing  of  this
 Bill  has  already  so  shokeo  the  confidence  of
 the  depositors  that  wt  ought  oof  to  add  to
 it  by  saying  anything  that  may  weaken  thar
 confidence  further.

 Secondly,  before  |  come  to  the  substance
 of  the  Bill,  |  would  like,  since  the  law  Minis.
 fer  made  so  much  about  the  virtues  of  the
 public  sector  saymg  that  the  public  secter
 Ought  mot  to  be  criticised  time  and  time  again
 and  over  and  over  ogein—l  would  like  to
 quate,  wilh  great  respect,  what  the  Prime
 Minister  herself  had  said  about  the  public
 sector  in  986,  since  when  the  public  sector  ia
 now  in  a  worse  condition  than  it  waa  Io  1966,
 She  described  the  various  difficuliies  of  the
 public  sector  as  follows:  ‘“fauly  planoing
 with  regard  io  concepl,  size,  location,  mow
 materials,  design  choice  of  site  and  equip-
 ment’,  Whar  is  left  ?

 SHRI  PILOG  MODY  :  The  law  Minister.
 SHRI  MN.  DANDERER  :  She  continued—

 this  was  oot  her  only  crivicigm  ;  she  added—
 “fauliy  equipment,  persoonel,  coniractual
 arrangements,  supervision,  co-ordination,
 timeschedule  etc".  L  will  emphasise  the
 efcerera,  But  these  were  nol  the  only  things,
 according  to  her  that  were  wrong  with  the
 public  secior  emerprises,  She  went  om  ter  tay  :

 “This  if  mot  all.  Cwer-capitali-
 gation,  over-siaffing,  incidenially
 adding  to  township  cosa,  inade-
 quate  work  study,  lack  of  delega-
 tion,  applcaion  of  setrotaral
 codes  and  procedures  to  commer.
 Cia)  undertakings...‘

 This  ig  tbe  Prime  Minister  spenking,  the
 present  Prime  Minister,  who  was  also  the
 Prime  Minisver  io  1966—

 “Faulty  system  of  financial  control
 ond  nudit,  lack  of  a  Well-though-
 out  perngnnel  policy  consitute
 another  set  of  Problems”.

 ‘That  too  was  not  all,  The  olber  factors
 to  which  she  referred  were  ip  these  ferena  :
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 “Others  Facrors  which  have  to  he
 one  into  were  the  proper  pro.
 gramming  of  onder,  price  policies,
 quality  and  cost  contr  and  re-
 starch,  design  and  development
 ond  whe  structure  of  management".

 Ido  not  think:  To  need  quote  for  this
 Howse,  this  side  ag  well  as  the  other,  ony
 better  authority  whan  the  Prime  Minister
 herself  as  to  what  wat  so  terribly  wrong
 with  the  public  sector  enterprises  in  this
 Country.  It  is  now  proposed  wo  add  so  that
 jungle.

 Tnow  ture  to  ऐड  substance  of  the  Bill
 before  ड,  |  thought  we  were  here  to  discuss
 the  substance  of  the  Bill  as  it  is  before  us,
 ool  some  omendmenis  of  which  |  am
 supposed  to  know  before  the  Law  Minister
 has  arranged  that  those  amendments  are  in
 our  hands.  The  molion  is  and  wad,  at  ony
 rate,  thar  the  Bill  thot  is  before  us  be  taken
 into  consideration  and  not  any  Hill  as
 amended  by  anybody,  whether  by  the  Law
 Minister,  me  or  anyone  ela.  |  am  माँ  a
 tremendous  disadvantage  on  one  particular
 atpect  of  the  matter  in  speaking  on  phis  Bill
 wheil  is  before  us  for  consideration,  betaute
 the  Law  Minister  says  he  has  moved  amend-
 meow  of  which  I  have  no  knowledge,  of
 which  be  says  the  purpose  is  30  and  0,  |
 do  net  koow  whether  upon  reading  those
 amendmenis  that  will  be  the  purpose  thar
 would  be  evidenced  by  tbose  amendments.

 Four  questions  in  dealing  with  this  Bill
 The  first  and  the  mout  important  is  किन
 ther  there  was  any  need  whatsoever  of  any
 jestification  for  nationalisaion,  Let  us  pet
 to  the  basic  facis  of  the  matter,  Ones  again
 T  would  like  0  quote  from  the  Prime  Miois-
 जहा  own  note  ie  the  Working  Commitier
 and  to  the  AICC  at  Bangalore  from  which
 stems  ali  this.  Really,  this  does  not  stent
 from  that  mee;  this  siems  from  poltical
 crisis  and  7  will  leave  that  alone,  [an  pol
 concerned  with  the  internal  crisis  of  otber
 parties  though  |  take  considerable  pleasure
 in  watthing  them.  This  is  what  the  Prime
 Minister  said  in  ber  note  :

 “Either  we  tan  consider  the  nationali-
 saiign  of  the  top  five  एवं  sin  banks  or
 issue  directions  that  tbe  resources  of
 banks  showld  be  reserved  to  a  large
 extent  for  publle  purposes,”

 She  weot  on,  os  between  thease  tuo
 choice.

 iT



 7  Barking  का,
 (dequisition  and

 “Tavesiments  of  banks  in  Gavern-
 ment  securities  stood  at  24.57  per
 centon  June  weet

 Incidentally,  |  might  say  T  admire  ithe
 precision  of  these  “siray  thought  rather
 hurriedly  dictated,"

 “Investments  of  banks  in  Govern
 ment  securitics  Hood  at  24.57  per
 cent  on  June  i: ee  This  figure
 Of  investment  im  securieti¢s  could
 be  raised  onuhe  average  for  bok
 slack  and  busy  हुंह  कु  about
 five  per  cent.  This  will  make
 available  about  Ha.  200  cron.  for
 the  public  sector.”

 She  went  on  :
 "OTP  necessary  this  extra  five  per
 cent  can  be  invested  in  special
 iypes  of  securities,  proceeds  being
 utilised  for  quick-yielding  schemes
 like  minor  irrigation  programmes,
 tural  electrification,  fisheries,  etc."

 IT  subrit  there  is  mo  question  about  it
 that  at  that  time,  Prime  Minister  clearly  said
 of  the  two  alternatives,  thot  the  second
 aliernmive  was  practicable,  feasible  and
 should  be  the  one  that  would  be  explored,
 Apart  from  mentioning  nationalisation,  she
 did  not  develop  that  concept  at  all,  but  she
 went  on  to  develop  the  ouher  concepe,
 namely,  “or  issue  directions  that  the
 tesaurees  of  banks  should  be  reserved  to  a
 large  exient  for  public  purposes,”  That
 i  oprovicely  whor  the  then  Deputy  Time
 Minister  and  Finance  Minister  said  in  his
 reply  (to  that  particular  note)  from  which
 also  T  will  read  an  extract.  |  want  to  talk
 about  this  business  of  nationalismion  from
 the  mouths  of  the  Government  leaders.

 The  then  Deputy  Prime  Minister  said  ;
 “Recent  experience  docs  mot  sugeest
 that  large  banks  need  to  be  taken
 overso  as  to  he  made  to  do  some
 thing  which  they  are  not  now  doing.
 There  कि  90  reason  why,  wonder  social
 control"

 That  is  to  say,  the  Banking  Regulation
 Act  as  amended  by  the  Banking  Laws
 (Amendment)  Act  which  come  into  force
 only  on  the  Ist  February  this  year—

 “There  is  no  reason  why  under  social
 हाजी  they  cannot  be  made  to  do
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 what  the  Stare  Bank  is  doing  in  the
 national  interes!s,  oor  is  it  right  that
 the  State  Bank  should  be  expected
 to  do  what  banks  झ्र  instiwiions
 concenmed  every  day  wilh  depositors"
 money  comm  do.  हत  bank  whether
 inthe  public  or  the  private  sector
 can  abandon  the  teat  of  viability  of
 a  credit  transaction.  The  eaAporiment
 of  social  control  ig  a  cominulng  one,
 It  aims  af  secialeation  of  credit  with.
 out  nationalization  of  banking,  Our
 experience  tm  the  last  year  or  oo"

 He  mentioned  “last  year"  becouse  the
 banks  were  already  being  directed  in  the
 direction  of  social  control  by  the  Reserve
 Bank  and  were  already  beginning  to  follow
 ils  instructions  in  that  regard  norwithsaoding
 the  fact  that  the  Banking  Laws  (Amendment)
 Act  was  enacted  only  recently  aod  came  ioe
 operation  only  om  the  lat  February  1a.
 He  saicl  :

 “Our  expenence  in  ihe  last  year  or
 so  shows  chat  this  ig  an  experiment
 whose  results,  we  have  every  reagon
 to  believe  will  be  rewarding."

 Earlier  I  have  alrady  said  enough  on  मत
 subject  of  the  kind  of  public  sector  induserics
 we  have  as  described  by  the  Prime  Minister
 herself,  The  alternative  before  os,  as  she
 herself  has  par  it  before  ber  own  party,  was
 belween  nationalisation  of  extension  of  social
 control  ina  epetific  way,  And  thirdly,  we
 have  what  the  Deputy  Prime  Minister  himself
 said  as  0  the  preference  between  social  cotral
 aod  thit  kind  of  nationalisation,

 Now  Pwoald  like  to  go  on  to  the  pest
 quenion.  On  a  study  of  the  Bill  the  second
 question  that  arises  is  wheiher  even  if
 nationalisation  has  to  be  some  justifiable
 Or  imaginary  reason,  is  there  any  justifica.
 tion  for  ousting  summarily  the  Reserve
 Haok  from  iis  supervivery  and  regulatory
 functions  in  respece  of  the  corresponding  new
 nationalised  banks  द  I  had  the  good  fortune
 to  be  on  the  Select  (ommiccee  of  the  Banklog.
 Laws  (Amtodment)  Bil  aod  am  familiar  with
 its  objects  and  purposes  as  epeceed  last
 year,  But  on  going  inte  thie  Bill,  the
 one  thing  |  notice  is  that  there  is  oo
 attempe  whatever,  here  ig  no  place  where
 it  says,  that  these  comesponding  new

 banks  will  be  subject  io  the  Banking  Laws
 (Regulation)  Act  in  the  same  way  a4  the
 existing  banks  (which  ore  to  be  naliona-
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 lised)  have  been  up  io  the  I9h  July.  Why  है
 why  Is  there  this  business  of  shouldering  the
 Reserve  Bank  वाइट  7  |  really  am  unable
 to  understand  why  when  on  the  ont  hand,
 the  Minister  talks  about  confidence  among
 depositors  and,  on  the  oihere  hand,  he  talks
 abour  efficiency,  these  banks  are  going  to
 be  run  बेड.  departments  of  the  Cenrral
 Goverment  and  not  as  ordinary  banks
 where  control  as  to  policy  direction,
 guidance  and  supervision,  would  continue  to
 be  exercised  by  the  Reserve  Bank  of  India
 subject  always,  under  the  Reserve  Bank  of
 India  Act  itself.  to  the  right  of  the  Gowern-
 ment  to  give  guidance  to  the  Reserve  Bank,
 Here  the  Reserve  Haok  has  been  summarily
 pushed  aside.

 I  would  not  like  wo  gay  more  ag  to
 what  |  would  do  if  Lowers  in  the  position
 of  those  in  the  Reserve  Bank  who  are  faced
 with  this,  They  are  faced  with  this  proposi-
 tion  that  withio  four  to  five  months  of  the
 coming  into  fore:  of  the  Banking  Laws
 (Amendment)  Act,  the  Government  have
 come  tothe  conclusion  thar  tbe  Reserve  Bank
 of  India  is  utterly  incomepetent,  bas  got  no
 brains,  oo  knowledge,  no  policy,  oo  sense
 of  direction,  no  sense  of  social  purpose
 and  is  not  even  capable  of  being  prodded  by
 ihe  Government  of  India  under  their
 powers  under  ihe  Reserve  Bank  of  India
 Act  to  go  into  the  direction  that  the  Govern.
 meot  desires.  These  banks  are  going  to
 be  controled  direcaly  by  a  deparirent  or
 adivishon,  or  whaever  it  may  be,  of  the
 Finance  Minisiry  of  which  the  Prine
 Minister  ia  the  Minister,  who  has  mor  had
 the  courage  to  move  this  Bill  herself  and  it
 is  बिट  Law  Miniser  who  is  moving  this  Bill,

 The  third  question  that  arises  is  whether
 the  terms  of  transfer  of  the  offers  or
 employees  like  cagile  from  the  exiting  banks
 to  ibe  corresponding  mew  banks,  are  just
 aod  fair,  Uo  have  looked  at  those  termes  and
 nowhere  do  I  see  the  phrase  that  on  their
 transfer  their  terms  “shall  not  be  less  favour=
 able  than'—this  is  the  only  tafeguard—those
 that  exist  and  pot  merely  “ghe  same”  os  emist.
 I  have  had  occasion  to  deal  with  this
 sore  of  problem  in  2949  when  the  stall
 of  the  former  Indian  Sta  Governments
 were  momged  into  the  lodian  Jncome-Tax,
 Indian  Customs  and  Indian  Railways
 services  ele.  and  the  auurance  we  had  to
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 give  was  that  their  terms  would  nod  be  fess
 favourable  than  these  to  which  they  were
 entitled  in  the  respective  departments  in
 which  they  were  serving.  Ido  mot  see  any
 fuch  caftguard  here.  But  there  is  worse  to
 come,  Forno  reason  at  all  that  |  can  see,
 while  the  Bill  extends  to  the  new  Banks  the
 mutch  controversial  mew  sec.ion  WAD  of  the
 Banking  Regulation Act,  namely,  the  curbs
 that  were  properly  spot  (dn  Hon,  Member  :
 Improperly  put.)  upon  undesirable  trade
 union  activities,  t  aDE  that  in  this  Bill  as
 regards  the  transfer  of  employees  to  the
 new  Banks  they  aré  going  to  be
 deprived  of  their  rights  under  the
 Industrial  Dispotes  Act  Whenever  emplo-
 yees  are  transferred  from  one  undertaking
 tO  another  the  Indusirial  Dispores  Act
 expressly  states  that  terminal  compentation  is
 Payable,  There  is  even  a  formula  there  as  to
 the'manner  in  which  terminal  compensation
 Payable  shall  be  computed.  I  find  in  this  Bill
 tharthat  is  belong  expressly  excluded.  Why  ?
 Why  it  it  proposed)  io  meat  these  people
 like  cane  to  be  transferred  from  one  pen
 io  ancther  pen  with  no  rights  and  with  less
 tights  than  they  had  before  ?  If  coday  the
 staf  of  one  bank  is  wransferred  to  anouher
 bank,  they  are  entitled  to  terminal  compen:
 sation  under  the  Todugerial  Dispuies  Act.
 This  particular  Bill  excludes  the  payment  of
 terminal  compengaiion  under  the  Industrial
 Disputes  Act.

 Coming  to  the  an  poiot,  namely,
 whether  the  computation  of  compensation
 payable  io  the  exissing  banks  and  ihe  mode
 ofits  payment  is  fair  or  just,  as  I  see,  I
 have  been  placed  at  o  great  disadvantage  by
 suddenly  being  told  that  what  is  before
 the  House  now  is  not  the  same  Bill  og  ihe
 ones  introduced  last  friday  but  something
 ebe.  The  moment  he  said  this,  |  began  to
 ask  myself  whesher  instead  of  the  exiting
 banks  who,  under  the  Bill,  bad  the  right  wo
 discuss  the  matier  of  compentation  with
 Government,  to  come  to  an  agreement  with
 them,  failing  an  agrecment  to  require  thar
 the  dispute  be  referred  to  a  tribunal,  phe
 subsect  would  have  ॥  ह  agitated  by  thou-
 sands  of  sharebolders-—34,000  of  a  million:
 Ido  not  know  how  many  shareholders,  all
 these  banks  pul  together  wall  hove,—ban
 what  are  all  these  people  going  to  do  7?

 The  Minister  said:  “Oh!  it  is  only
 fair  that  they  should  get  their  compen.
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 salion™,  Laid  io  them  direct.  But  it  is  more
 than  fair  that  they  should  have  the  right  to
 contest  It.  Ts  it  suggested  that  these  hund-
 reds  of  thousands  of  shareholders  all  over
 the  couniry  are  expected—]  may  have  300
 shares;  in  fact,  |  do  net  have  at  mony—I
 may  have  1  or  30)  shares;  fomtone  $000
 or  I0,000  shares—are  these  people  expecied
 io  go  1  a  court  of  law  ?  Are  these
 people  to  toke  the  mover  io  the  wibunal
 for  adjudication  ?  Are  these  people
 expected  to  goto  the  Supreme  Court  on
 grounds  of  distriniination  or  whatsoever
 \ehe  ft  may  be  ?  18  do  not  keow):  It
 may  be  that  the  Law  Minister  has  these
 problems  in  mind.  Bur  what  am  I  supposed
 to  be  talking  of  T  [  am  supposed  to  be
 talking  on  the  Bill  as  it  8  for  consideration,
 and  ihe  Hill  as  it  is  for  consideration  is
 apparently  not  what  is  under  consideration
 and,  therefore,  whatever  |  have  to  say  on
 this  particular  mater  [  ghall  say  when  these
 particular  amendments  are  before  the  Hou.
 But  |  would  like  w  say  one  thing.

 SHRI  PL  00  MODY:  कछ,  he  should
 bo  given  a  second  chance.

 SHRI  ्,  DANDEKER  ;  On  the  qued
 Hon  of  compensation  0  have  two  points,
 onc  about  the  quantum  of  compensation
 aod  the  second  -obout  the  mode  of  payment
 wf  compensation,  Firstly,  |  ace  no  meniion
 whatever  about  goodwill,  If  |  am  going
 fo  acquire  somebody  clet’s  undertaking,
 apart  fromthe  valumion  of  the  asserg  aod
 habilities,  apart  from  the  met  worth  of  bis
 asw@is  ihe  most  difficult  task  is  io  valuaie
 the  goodwill,  Goodwill  can  be  expressed
 inmany  ways,  But  the  simplest  way  of
 evaluating  it  is  through  the  progres  earned  in
 tlie  past,  Let  me  put  it  this  way—the  normal
 Profit  expectation  should  be  the  guide,  If
 the  government  ore  pong  io  pive  45  per
 wot  bonds  and  whe  yicld  I  am  geting  on
 my  invesiment  is  |  per  cent,  then  |  om
 deprived  of  my  profit  expectaiion  to  the
 extent  of  the  difference  which  should  and  is
 generally  included  in  the  valuaion  of
 goodwill,  Twill  leave  i  at  that.

 ह  |  come  to  the  mode  of  payment,
 Ido  not  know  in  whal  way  the  governmdol

 “OTe  going  to  give  Compensation  to  the  sharc=
 holders,  To  presume  they  will  give  sone
 papers  called  bonds,  worthless  paper,  carry-
 ing,  say,  four  per  cent  infertel  when  they

 ‘rhe  gclifng  “ten  Per  C&L  return  at  cwrrent
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 prices  go  the  paid-up  capital  in  some  of
 the  banks.  Ikoow  ofa  bank  where  the
 return  is  22  per  cee  of  ube  pald-up  capitol—
 ्,  220  for  every  Bs.  10  of  paid-iip
 capltal—and  at  market  value  the  return
 will  be  ten  per  cent,

 Finally  the  Minister  dues  pal  sy
 whether  the  bonds  will  be  transferable  or
 hon-(ransherable.

 SHERI  GOVINDA  MENON:  |  was  mol
 allowed  to  say  all  that,

 SHRI  रजि  DANDEKER:  ‘Then,  the
 bonds  carry  interest  at  the  rate  of  4)  per
 cent  not  from  ibe  dace  of  nationalizaion
 but  from  the  date  on  which  this  Act  will
 come  inte  force  or  from  such  dave  as  the
 poveroment  decides  compensation  shall  be
 paid,  There  will  be  no  inierest  pabd  to  the
 shareholders  from  the  dave  they  will  be
 deprived  of  their  rights.

 l  say  thin  enactment  is  both  unnecessary
 and  full  of  holes,  It  cannot  be  supposed.
 Tt  is  aliogeter  an  il-thought.cut  measure
 naturally  because  it  is  not  brought  on
 cconomic  considerations,  It  has  nothing  to
 do  with  nationalisation  on  merits:  it  bas
 nilhing  t0  do  with  the  compeience  of the
 Reserve  Bank  to  direct  the  banking  system
 in  the  particu'ar  way  desired:  it  is  entirely
 concerned  with  refolving  internal  party
 politics  within  a  cemain  pariy,

 होबन  जीत  घाव  (  पामगढ़  )  :
 माननीय  प्रच्रिष्छाता  महोदय,  &  इस  विधेयक
 के  लिए  सबसे  फाइलें  भारतीय  सरकार  के
 मंजिमंइत  को  बौर  विशेष  रूप  से  प्रधान  मंत्रों
 जी  को  होदिल  बधाई  देना  शाह ता हैं  कि

 बन्द्वोंने  एक  सामूहिक  प्रौढ़  प्राथमिक  कदम  इस
 विधेषक  को  इस  सात  में  ता  करके  उठाया  है।
 यह  बात  सही  है  कि  बैंकों  के  राष्ट्रीयकरण  को

 हसने  एक  अध्यादेश  के  जरिये  इस  देश  के
 सामने  प्रस्तुत  किया  मह  सभी  जीतते  हैं  कि
 हुए  प्रकार  के  urbe  कदम  जिसमें  करोड़ों
 रुपये  का  सवाल  हो,  उसकी  बात  सागर  बाहर
 जाती  तो  बड़े  पैमाने  पर  वह  मैक्स  डिपाजिट
 को  निकाल  सकते  ये  शौर  चैकों  के  राष्ट्रीयकरण
 का  जो  मकसद  था  उसको  परास्त  कर  सकते  थे  1
 इसलिए  स्वाभाविक  रूप  में  हम  इस  कदम  को
 एक  प्रध्यादेश  के  जरिए  इस  देश  के  सामने  लाये  |
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 उम्र  झंघ्या देश  को  एक  विधेयक  को  बल
 मैं इस  सदन  सामने  प्रस्तुत  किया  गया  हैं।
 एक  बड़ी  आलोचना  यह  को  गयी  कि  यह
 विधेयक  धा थिक  हड्डियों  को  इयाल  में  रख
 करके  नहीं,  देगा  को  प्राथमिक  स्थिति  को
 सुधारने  के  लिये  नहीं  बल्कि  शासक  दल  प्रपने
 पंदहगी  कड़ों  को  तय  करने  के  लिए  एक
 हुशियार  के  रूप  में  इलाकों  सटन  के  सामने
 ara  er  मैं  बताना  चाहता  हैं  कि  जब  से  इस
 वेश  के  अन्दर  हज़ारों  योजना  शुरू  हुईं,
 I950-5]  ते  तब गे  हु  ब्र इन  हमारे  देख  के
 सामने  था  कि  हम  अपने  113  की  जनता  को
 पारीक  वियोजन  के  द्वारा,  अपने  वेश  की
 विरासत  जनता  को  जो  गरीब  धौर  पिछड़ी  हुई
 है  ऊपर  उठाना  चाहते  हैं,  देश  की  शारिक  घोर
 सामाजिक  शक्ति  करना  चाएते हैं  ।  उस  समय  से
 हमारे  घामते  यह  ह... ड  था  साधनों  को  इकट्ठा
 कहने  का  कि  गमे  हम  ara  ces  करें  ताकि
 हमारे  देश  की  प्रगति  धीर  निर्माण  तेजी  के
 साथ  हो  1  हमने  इस  बात  महसूस  किया  कि
 हमारे  देश  को  झाम  जनता  गरीब  है,  श्ाधनहोन
 है,  उसकी  घातक  रित  इतनी  प्राची  नहों  है
 कि  हम  चसके  ऊपर  करों  का  शोक  डाले  ।
 हमारी  योजनायें  बातों  गयीं  धौर  जब  बोधों
 बंचबधीष  योजना  बनती  तो  जौ  क्र जसे  ज़्यादा
 गरीब  हैं,  उसके  पहले  से  ही  पशु  बात  हमारे
 बिचार  में  थो  कि  कब  हुए  ata  कहां  से
 1...  करें  ।  यह  हमारा  सौभाग्य  है  कि  देश  के
 घाव  लोग  जो  देश  की  अगली  चाहते  हैं,  देश
 को  समाजवादी  हमको  तरफ़  ले  जाना
 न्याहूते  हैं,  छह  ते  इस  बात  को  मांग  की  थी  घोर
 पह  तकाजा  tart  किया  था  कि  साधन  के
 दूसरे  जरिये  नहीं  हैं,  गरीब  जनता  घर  टैक्सों
 का  लोक  नहीं  बढ़ाया  जा  भ्राता  है।  कौर
 साधन  ort  करने  के  लिए  बैंकों  का
 राष्ट्रीयकरण  किया  जाना  चाहिए  1  तमाम
 प्रगात्श्ौल  बौर  समाजवादी  प्रतियाँ  इस
 देगा  में  इस  सम्बन्ध  में  एक  थीं,  जिस्म  हज़ारों
 बाहें  भी  हासिल  थी  ॥  बको  का  राष्ट्रीयकरण
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 ह्म  करता  चाहिए  ।  गन  श्राइन  हमारे  देश  शौर
 पार्टी  के  सामने  विचाराधीन  था  पौर  इसीलिए
 लाएँ  लगाने,  प्रगतिशील  धौर  समाजवादी
 लवों मे  इस  विधेयक  जौर  इस  बध्यादिश  का
 स्वागत  किया  है  ।

 a4

 भ्रमित,  में  यहां  कहता  चाहता  हूँ  कि  झगर
 हम  नन  का  भ्रामक  विकास  करना  चाहते  हैं  तो
 11 ह  कुमारी  धिक  व्यवस्था  में  सबसे  बडे  व
 हेन्हा हैं ।  स  देश के  आधिक  विकास  पौर
 प्रगति  की  लगाम  बैंक  मालिकों  के  हाथ  में  रहो
 ti  इसलिए  प्रखर  हम  चाहते  है  कि  हमारे  देश
 के  साधन,  देश  को  यूं  जो,  संपत्ति,  जो  इस  देगा
 की  गरीब  शौर  अमरीकी  जनता  ने  उत्पन्न  की
 है  उनका  विकास  के  लिए  प्रयोग  होता  है  तो
 हमारी  मग  थी  कि  बको  का  शक् ट्रीय करण
 करों  |

 झगर  इस  बात  पर  प्यार  दें  कि  बैंकों  का
 दाषीबकरण  कबा  करता  जहरी  हो  गया  तो
 हग  देखेगे  कि  पिछले  20  वर्षों  के  चादर  बराबर
 पत  का  शंकर  बन्द  हाथों  के  प्रत् दर  होता  गया,
 देश  के  प्रकार  इज़ा रे दारों  की  प्रकृति  बढ़ती  गयो,
 बौर  चह  पहन  जब  न्सासद्ध  के  सामने  बढ़ाया  गया,
 मांग  की  गयी,  तो  सरकार  मे  उसको  वाजिब
 मा  कि  एक  नहीं  धनक  कसौटियों  बना  कर
 118  चुकी  जांच  कहें  कि  हमारे  देश  के  शरीर
 इज़ारेदारी  का  विकास  कितना  हों  रहा  है  1
 प्रोफेसर  महालन विस  कमेटी  नें,  मोनोपली
 इब बावरी  कमेटी ने  बौर  प्रभी  हाल  में
 लाइब्रेश्वित  कमेटी  को  जो  रिपोर्ट  दी  उससे  यह
 प्रभावित  सुधा  कि  देश  के  चग  उद्योगपति,  बन्द
 इजारेदार  हस्त  देश  की  सम्पत्ति  का  बहुत  बड़ा
 भाग  प्र पने  हाथो  में  किये  हैं.  तके  ऊपर  हमको
 नियंत्रण  करता  चाहिए  |  घोर  हल  हजारेंदारियों
 का  निर्माण  करने  में,  यहां  प्रूंजोबाडी  स्वस्थ
 को  मजबूत  करने  में  हमारे  देश  के  निजी  बैंकों
 को सबसें  कनाडा  हाथ  या  इसलिए  wae
 हो  गया  कि  यदि  हम  चाहते  है  कि  जो  संविधान
 मैं  पुतते  धवरा  की  है  कि  सजा  जारी  ्  देख
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 के पादा  नहीं  बढ़ने  पायेगी  बौर  देश  का
 योजनाबद्ध  विकास  किया  जाया  |

 प्रवृत्ति  का  एकीकरण  नहीं  होने  देंगे,  इस
 हैश  की  सम्पत्ति  चन्द  हाथों  के  कहर  एकत्र
 नहीं  होने  देंगे,  इस  देश  के  इन्दर  जो  छोटे  और
 बीयर  बिग  के  उद्योगपति  हैं  उसका  भी  विकास
 होगा,  इस  उद्देश्य  की  प्राप्ति  के  लिपे  बैंकों  का

 राष्ट्रीयकरण  करना  हाव श्वक  AAT  गया
 जीतने  केशा  को  गौरव  जनता  की  ज़िंदगी  बेहतर
 बन  सके  तथा  सामाजिक  घोर  झा धिक  स्थिति
 में  प्रगति  हो।  जब  हमनें  देखा  कि  देश  के
 द....ह  पूंजीपति,  म्  इजारेदार,  चार्ट  बैंकों  के
 ताजिक  उत  तमाम  उद्देश्यों  को,  जिसकी  चर्चा

 घूमते  धपने  संविधान  में  की  थो  और  जिसकों

 हम  पंचवर्षीय  योजनाधों  के  माध्यम  से  करूरा
 करना  चाहते  थे,  पूरा  कहने  में  बन  रहे
 हैं धीर  इन  बको  के  माध्यमों  चन्द  लोगों  के
 पास  ही  wer  deg  हो  रहा  है,  इसलिए
 प्रकार  ने  छन  बैंकों  के  शाप्ट्रीयकरण  का  जो
 कहा  उठाया  है  मैं  उसका  ह्ुदब  में  स्वागत
 करता  हैं  t

 awe  कि  राज  ह... क  के  मित्रो  झोर
 कया तन्त  पार्टी  के  मित्रों  को  यह  बात  बच्छी  मे
 नग,  लेकिन  सदनों  पर  काम  करने  वाले  बहादुरों
 मे,  शिका  बताते  बाते  मजदूरों  ते.  कल-
 कारख़ानों  में  काम  करने  वालों  में  इस  वात  का

 जल्ाहु  हार  वह  जिन्दाबाद  का  गोरा  लगाते

 हैं।  वह  दस  बात  का  राशि  कार  रहें  हैं  कि
 सरकार  ने  एक  सहीं  कदम  उठाया  है।  वह
 देखते  हैं  कि  देश  को  दौलत  पिस  तरह  चन्द

 हाथों  में  एकत्र  हो  रही  पी।  वह  जाते  हैं  कि
 उनकी  संपत्ति  छूटी  जा  रही  घी।  घोर  जब

 उन्होंने  हेलना  कि  सरकार  ने  एक  सही  कदम
 उठाया  है  जिससे  उनको  भविष्य  में  जिन्दगी

 बेहतर  हो  सकती  है,  उनकी  प्राणिक  और
 स्ापाजिक  स्थिति  में  सुधार  हो  सकता  है,  त्यों

 बंग  खुशियाँ  मनायीं।  राज  बैंक के  कर्म-
 राशियों  की  मांग  थी  बैंकों  का  शध्ट्रीयकरण
 किया  जाये |  मगर  हमारे  सानिया  जीतकर  जी
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 बड़ी  इस  बात  की  चर्चा  करते  हैं,  मगरमच्छ  के

 प्राम  बहाते  है  प्रौढ़  कहते  हैं  कि  उन  कर्म  बारियों
 का  जया  होगा  जो  केक  में  काम  करते  हैं।
 ate  कहूँ  पता  नहीं  कि  बैंक  कर्मचारियों  की
 भी  यही  न  थी  1  छोर  कवकों  इसका  पता  मी
 बसे  हो  सकता है ?  क्योंकि  बहु  उसके  बीच  से
 जो  नहीं  रहते,  ग्राम  जनता  को  भावनाओें  को

 बहू  नहीं  जानते  कि  तक कीं  कोठरियों  की  मांग
 थी  कि  बैंकों  का  राष्ट्रीोयकराशा  करो  माननीय
 डॉ हैकर  a  dei  के  हायरेकटरों  की  जवान
 बोलते  हैं,  म  पूंजीपतियों  बौर  इजारेदार ों  को
 चा शाल  बोलते  हैं।  इस  देश  की  गरीब  जनता
 धौर  कर्मचारियों  का  उन्हें  ceeare  नहीं  है
 इसलिए  हमी  बात  कहते  हैं  t

 बैंकों  का  राष्ट्रीयकरण  करता  यों  जरूरी

 हो  गया  बहू  मैं  मापकों  बताना  चाहा  हूँ।
 मेरे  बास  ऋण  आँकड़े  2  जिनते  विदित  होगा  कि
 करीब  धाम  जनता  जो बैकों  में  गजनी  बचत
 ग्रा  रही  थी  95]  ये  90847  करोड़  शठ  का

 बैंक  दीपाली  था  जो  965  में  बढ़कर
 3073.36  करोड  हक  हों  गया  प्रौर  909  के
 जो सबसें  हाल  के  अफरे हैं  उनके  अनुसार
 अंकों  मे  जनता  के  डिपाजिट्स  बार  हजार
 करीब  ु  ते  अधिक  के  पै।  ये  ऋण,  गरीब
 जनता  के  चे  हैं।  लेकिन  ये  श्वे  खर्च  कहां
 होते  हैं?  बहू  बड़ो  दिलचस्प  बात  हैं।  बैंकों  के
 87  फीसदी  डिपाजिट  ख  हुए  हैं  इस  देश  के

 पूंजीपतियों  के  शय,  इजारेव री  के  लिये।

 हिन्दुस्तान  जो  कृषकों  का  देश  है,  किसानों  का

 देश  है,  जिसका  राष्ट्रीय  प्राय  में  48  फीसदी

 शोदान  है,  उस  किसान  के  जिये  जो  कुद  इन
 बैंकों  है  कं  के  रूप  में  मिला  है  झगर  उसको

 हग  देखें  तो  इस  देश  का  हर  प्ाइगी  जो  प्रगति

 चाहता  है,  जो  चाहता  है  कि  हिन्दुस्तान  बागें

 बढ़ें,  बहू  कृश  कदम  का  स्वागत  करेगा  ।

 धीषत,  जो  ग्रां कहे  हम को  मिल ेहैं  इस
 आकड़ों  से  यह  बात  साबित  हैं  कि  948  ये
 जबकि  तुमने  कर्जा  देना  पुश  किया  तब  से  953
 तक  कुल  ऋणी  कृषकों  को  नो  मिला  वह  I9°]
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 करोड़  कुद  था  |  1965  में  जब  कि  हम  कृषि  को
 तरफ़  बढ़  रहे  थे,  हमारा  ध्यान  था  कि  कृषि  में
 ज्यादा  प्रगति  हों,  बपौती  उसके  बगैर  हमारे
 देश  की  झा धिक  स्थिति सुधर  नहीं  सकती,  तो
 948  में  जहां  Lo  करोड़  कत  दिया  किसानों  को

 बहू  962  में  घटकर  तीन  करोड़  हों  गया  जबकि
 देश  में  बंक  डिपाजिट्स  सात  गुना  चे  i  इस
 प्रकार  शाप  देखेंगे  कि  9  करोड  से  घट  कर
 किसानों  का  हिस्सा  हो  गया  बेक  से  कर्ज  में  तीन
 करोड़  शु  जबकि  बैंक  डिलिशियस  बढ़े  |

 इसी  प्रकार  से  प्रतिशत  को  देखा  जाये  तो
 पायेंगे  कि  141  में  किसानों  के  कर्ज का  प्रतिशत
 था  38,  जो  1965.  में  घटकर  O  2  प्रतिशत
 हो  गया  याहू हालत  थी  इन  बैंकों  at
 प्रोफ़ेसर  महा प्त नवीस  कमेटी  की  रिपोर्ट  के

 अनुसार  देश  के  जो  ह  प्रमुख  बैंक  थे  उनके.
 शापे बड़ रों  में  77  फीसदी  बहू  डायरेक्टर  थे  जो
 किसी  कम्पनी  के  डायरेक्टर  ये  ।  क्यों  उद्योग-
 प्रतियों  को  पैसा  मिला,  क्यों  कम्पन्तियोँ  को  पैसा
 सीखना?  इसलिए  मिला  कि  बैकों  के  प्रधिकांश
 संचालक  विभिन्न  कम्पनियों  के  aan  मी
 थे।

 आंकड़ों  के
 हम में  देखे  तो  पायेंगे कि

 I88  बैंक  छाप रेक्टर ों  के  पास  विभिन्‍न  कम्पनियों
 की  i442  डायरेक्टर कि यप  मौजुद  थी।  जिन
 डायरेक्टरों  का  सम्बन्ध  कृतियों  से  था  उन
 बैंकों  का  रुपया  उनसे  डायरेक्टरों  के  पात्र
 जाता  था  ।

 इसके  अतिरिक्त  बैंकों  ने  पश्रधिकांदा  ऋण
 उन  चचचोगों  को  दिया  है  जो  प्रायरिटीज  के  प्रकार
 नहीं  प्राप्त  थे  ।  जिस  लगभग  में  उद्योगपति  अपना
 हित  प्रवक्ता  था  1  उमस्तीको  ऋणी  बैंकों  से
 मिलता  or)  मित  उद्योगों  को  हमने  प्राय रिटी
 के  भ्रन्दर  रखा  उनको  ऋणा.नहीं  दिया  |

 “चुआने.  भ्र पने  प्लान  जौचजेविटच  में  यह  रखा
 था  कि  हम  यह  नहीं  चाहतें  कि  इस  देश  के

 *  निजी  घुनाफों  के  सगर  विधि  हो।  हम  प्र पने
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 प्लान  का  ढांचा  शौर  पते  विकास  की  प्रगति
 इस  प्रकार  से  करना  चाहते  हैं  कि  हमारे
 ग्राफिक  ौर  सामाजिक  सम्बन्ध  इत  प्रकार  से
 हों  कि  देश  की  सम्पाति  में  देश  को  पूंजी  मे
 ग्राम  जनता  का  ज्यादा  से  ज्यादा  हिस्सा
 लगातार  बहता  जाए  |  जो  हमारा  सकता  था
 उसको  न  बैंकों  ने  परस्त  किया.  उसके
 खिलाफ  बैंकों  ते  काम  किया  at

 7  bra

 दूसरों  बात  पह  कि  हमने  यह  भी  पसीना
 ह: 1-16  रखा  था,  और  राज  हम  कहना  चाहते
 हैं  wa  देश  के  उन  पूंजीपतियों  से  जो  मध्यम
 दर्ज  या  छोटे  देख  के  पूँजोण्ति  हैं  कि  हमने
 प्रति  पंख-वर्षो  घो जताओ ों  दर  उहुंद्य
 बताया  था  कि  देश  के  प्रौद्योगिक  होत्रा  में  छोटे
 ौर  मध्यम  दनो  के  पूंजीपतियों  का  वेश  हो  t
 लेकिन  हुआ  बया  ?  उन  इजारेदारों  ने  बड़ी
 मछली  की  तरह  मे  छोटी  मछलियों  को  निगल
 लिया  |  हमारे  देश  कै  उद्योगों  का  जो  उत्पादन
 है  उसका  40  प्रतिशत  छोटे  चच्चोगों  प्ले  होता
 हैं।  हमारे  देश  की  जो  पूंजी  है,  सारे  वेश  की
 जो  राष्ट्रीय  राय  है,  उसका  48  प्रतिशत  कृषि
 से  प्राता  है,  लेकिन  छोटे  मौर  मध्यम  दर्ज  के
 उद्योगपतियों  को  इन  बैंकों  में  कंजा  नहीं  मिला,
 कृषि  के  क्षेत्र  को  बिल्कुल  ही  फर्जी  नहीं  मिला  ।
 इसको  हमारे  देश  के  हन  बैंकों ने  परास्त
 किया  t  car  तरह  से  हमारे  देश  की  प्रगति  में,
 हमारे  देश  की  उन्नति  में,  हमारे  देश  के  निर्माण
 के  रास्ते  में  हुं  बड़े  बंक  बाधक  बन  रहे  थे  |
 इसलिए  यह  मांग  राष्ट्रीय  मांग  बन  गई  कि  इस
 देश  के  बैंकों  का  राष्ट्रीयकरण  करना  हमारे
 लिए  जरूरी  हो  गया  है  t

 wt  हम  बसरी  चीजों  को  देखें  तो  हमको
 पह  बात  देखने  को  मिलती  हैं  कि  जिस  प्रकार
 से  इन  बैंकों  ने  हमार  देश  में  काम  किया  है  ौर
 जिस  प्रकार  ते  उन्होंने  कगार  देश  मैंने
 व्यापार  को  बढाया  कै,  बहू  सबसे  बड़ा  छला,
 इस देन  में  पैदा  हो  गया।  गरे  हँस  दस  बैंकों  *

 को  तप्त  प्रकार  गे  चलने  देते,  इस  प्रकार  ते
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 काम  करने  देते  तो  हमारे  देश  झज्जर  हमें  गये
 साधन  नहीं  मिल  सकते  थे  1  हमारे  देश  के  सर्द
 इजारेदार  ने  केवल  हमारे  देश  के  लिये  बल्कि
 बको  की  पूँजी  लेकर  विदेशी  सम्पत्ति  के
 साथ  कार्ल  कोवेबोरेशन  के  इन्दर  जा  रहे  थे,
 बड़े  पैमाने  पर  जा  रहे  थे,  शरीर  हमारे  देश  के
 गरीब  आदमी  परेशान  हो  रहे  थे  t  प्रखर  एक
 गरीब  राइमी  को,  हँसी  चलाने  वाले  आदमी
 को  टैक्सी  खरीदते  के  सिए  रूपों  की  जरूरत
 पड़ती  थी  ्तो  बहु  25--॥  प्रतिशत  ब्याज  पर
 फाइनेंस  के  जरिये  से  एप या  लेता  था।  अगर
 एक  शिया  चालक  को  हज़ार  रुपयों  को  रिका
 खरीदते  के  लिए  जारी  थी  तो  बहू  4  प्रा
 शिया  सूद  देता  था  लेकिन  बड़े-बड़े  गूँजती
 जौर  इजारेदार  5  कौर  7  प्रतिशत  पर  बैंकों  से
 कड  सेते थे।  इसलिए  जब  हमने  यह  अहद
 किया  हैं  देश  के  साथ  कि  हम  झपते  देश  को
 समाजवादी  लक्ष्य  की  तरफ  ते  चलेंगे,  हम  प्र पने
 देश  की  धाम  जनता  की  पुराणिक  घौर  सामाजिक
 स्थिति  में  सुधार  करेंगे,  तब  यह  te eue  हों
 गया  कि  हम  यहाँ  बढ़ती  हुई  इज़ारेदारी  पर
 प्रकाश  लगायें।  इसके  लिए  हमने  जो  कदम
 उठाया  है  उसका  में  दिल  से  स्वागत  करना
 चाहता  हूं  |
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 लेकिन  एस  सम्बन्ध  में  में  कुछ  सुभाव  भी
 देना  चाहता  हैं।  साज़  हमने  बको  का  राष्ट्रीय-
 करणा  किया  हैं,  देते  के  झज्जर  एक  शहर  दौडी
 है,  लोगों  को  यह  प्रसाद  हुआ हैं  कि  हमारे
 रास्ते  के  झन्देर  जो  रोड़  मे  वह  हुर  होंगे।
 इस  सम्बन्ध  में  कुछ  आलोचना  हुई  है  हमारे
 सार्वजनिक  क्षेत्रों  की  ।  में  कहना  चाहता  हूँ  कि

 बही  दा क्ति यां  जो  116  की  प्रा जादी  की
 झा नो धक  थीं,  वही  शक्तियाँ  जो  देश  की
 व्यवस्था  की  प्रालोचक  हैं,  जो  देश  के  प्रजाति
 की  पब्राज्नोंचक  हैं,  वहीं  शक्तियाँ  इस  कदम  की
 भी  आलोचना  करती  हैं  1  देश  की  जनता  विरोधी
 शक्तियाँ,  1116  की  प्रति  क्रिया वादी  शौर  देश  की

 मजदूर  विरोधी  शक्तियों  को  छोड़कर  सभी  शक्तियों
 ने  इस  विधेयक  का  बौर  इस  कदम  का  स्वागत
 किग्रा  है|  इसलिए  मैं  कहना  चाहता  हैं  कि  हमें
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 इस  वात  का  ध्यान  रखना  चाहिये  कि  हमारे
 बैंक  जो  हैं  वह  ज्यादा  बेहतर  रोके  से  काम
 करें।  जो  भी  एडवाइजरी  बोई  बनें  या
 डाइरेक्टर्स  के  बोई  बसे  उनमें  देश  के  माने  जाने
 भ्रम-शास्त्री  हों,  देश  के  ऐसे  तोकरशाहु,  जिनकी
 वजह  से  इन  तीलियों  में  महंगे  आते हैं  वह
 बैंकों  के  प्रधान  न  बनाये  जायें।  बैक  कर्म-
 चोरियों  के  प्रतिनिधि  एडवाइजरी  बोर्ड  में  गौर
 बैंकों  के  शाइरे गट र्स  के  बोई  में  क्ले  जायें  ताकि
 बह  अपने  अनुभव  से  सलाह  दे  सके  |

 जिन  चौदह  बैंकों  का  राष्ट्रीयकरण  किया
 गया  हैं  उनके  जॉ  aaa  at  बनाये  जायें
 बह  प्रतियोगिता  के  rare  पर  काम  करे  ताकि
 नौकरशाही  के  प्रकार  जो  तरीका  होता  है  वह
 इन  बैंकों  में  न  हो।  मैं  यह  मी  सुभाव  देना
 चाहता  हूँ  कि  जिन  बैंकों  का  शाष्ट्रीयकरणा
 किया  गया  उन  बैंकों  की  शाखा  देहातों  में  भी
 खोली  जायें।  हमें  इस  बात  का  स्पष्ट  निर्देश  दे
 देवा  चाहिए  लाइसेंसिंग  कमेटी  रिपोर्ट  से  सबक
 लेकर  कि  तुमने  लाइसेंसिंग  कमेटी  जो  बनाई  उस"
 का  बेजा  इस्तमाल  किया  गया  |  प्लैनिंग  कमीशन
 नै  स्पष्ट  रूप  के  निर्देश  नहों  दिया  था  ।  हमलों
 हृष्ट  कर  देता  चाहिए.  कि  बैंकों  के  डिपाजिट
 का  इतने  प्रतिशत  किसानों  पर  खर्च  होगा,
 वेदों  के  डिपाजिट्स  का  इतने  ग्रतिषात  मध्यम
 ओर  छाड  उद्योगों  पर  खर्च  होगा,  चेकों  के
 डिपाजिट  का  इतने  प्रतिशत  प्राटिजेल  पर,
 मजदूरों  पर,  जो  रिक्शा  चालक  हैं,  जो  टेक्सी
 चालक  हैं।  उनके  ऊपर  खर्चे  होगा।  राज
 देश  की  जनता  में  उत्साह  सैदा  हुमा है,  यह
 महसूस  करतीं  है  कि  जो  बदम  उठाया  गया
 हैं  वह  मार  लिये  है,  हमारे  हिल  में  है  ।

 एक  आलोचना  हमारे  मित्र  ने  को  कि  हमने
 विदेशी  बैंकों  का  शाष्ट्रीयकरणा  नहीं  किया,

 बुरे  बैंकों  का  हो  किया  -  में  कहना  चाहता

 हैं  कि  50  कोह  से  नीचे  की  पूंजी  के  जो  बैक

 हैं,  जहां  तक  मेरी  सूचना  है,  उनमें  से  12  से  i

 करोड़  कक  तक  को  पूंजी  वाले  केवल  तीन  बेक
 धोखे  रह  जाते  हैं  |  भाम  तौर  से  इस  कानून  के
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 जरिये  i  करोड़  से  ऊपर  के  बैकों  का  राष्ट्रीय-
 करता  तुमने  कर  दिया  है।  जो  विदेशी  चेक  हैं
 जो  प्राम  तौर  से  भारत  एवस्चैन्ज  के  इन्दर
 डी  करते  हैं  उनके  बारे  में  भी  सरकार  यह
 प्राधिकार  'शि जचे  बैंक  को  देते  जा  रही  हैं  कि
 वह  उन  पर  कुशलता  सड़कों,  उन  पर  अपना
 निमंत्रण  र्क्स  |  जो  हमारा  डिपाजिट  है  'प्यार
 बहू  विदेशी  बको  को  डाइवर्ट  किया  गया,  प्रौढ़
 सरकार  ने  महसूस  किया  कि  समय  प्रा  गया  है
 जब  इन  बैंकों  को  सरकार  से  ले,  तब  सरकार  उन्हें
 से  लेगी  |  लेकिन  शाज़  हमारी  नीति  है  कि  हुम
 छोटे  शौर  मध्यम  दन  जो  उद्योगपति  हैं  पा
 जो  बैंक  हैं  उनको  झपने  नियन्त्रण  में  न  करें  1

 इन  शाइरों  नें.  साथ  में  प्रधान  मंत्रों  से  यह
 आशा  भी  कहता  हैं  ६.14  कि  बहुत  ऐसे  से  हमारी
 माँग  रहो  हैं,  कि  सरकार  आयात  निर्यात
 व्यापार  का  भी  राष्ट्रीयकरण  करेंगी  |  हमारी
 भांग  रही  है  कि  शहरी  पूंजी  पर  वीणा
 बाया  जाय  1  हमारी  मांग  रही  है  कि  जो
 दूसरे  ऐसे  कदम  हैं  जिनते  पूजी  एकत्र  होती  है
 उनको  भी  सरकार  अपने  हाथ  में  ले  ।

 इन  शब्दों  के  पिता  में  इस  विधेयक  का
 हृदय  मी  समर्थन  करता  हूं  श्लोक  एक  बार  फिर
 प्रधान  मी  जो  का,  भारत  सरकार  का  प्रो
 झपने  मंत्रिमंडल  को  हृदय  से  बधाई  देना  चाहता
 हक  भारत  को  प्राम  जनता  की  भावना,
 जिसकी  पग्राकांशा  ऑर  उम्र कों  “ora  को  ध्यान
 में  रखते  हुए  कदम  को  जागे  उड़ाया  गया  हैं।

 SHRI  8,  A.  DANGE  (Bombay  Central
 South)  :  There  has  been  an  argument  mode
 io  this  Howse  that  ihe  i  pot  a  uveasure
 based  op  economics  bur  chat  this  js  a  mea-
 sure  bated  oo  politics  हक  thal  too  peronal
 politics.  Some  say  that  it  was  personal
 politica  because  the  Prom  Miniter  wanted
 to  sirengihen  her  pergomal  position  Inside
 her  Party  and  that  as  that  position  was
 threatened  by  certain  imeresta  particulariy
 led  by  the  ¢x-Finance  Minister  ही  Deputy
 Prime  Minister,  Mr,  Morarjl  Deal,  she,
 after  returning  from  Bangalore  after  the
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 meeling  of  the  Congrets  Party,  dismissed
 the  Finonee  Minister  and  to  gather  more
 halo  around  her,  she  brought  this  nationali-
 sation  measure,  ‘What  is  wrong  even  if  that
 were  true  because  in  this  House  everybody
 knows  that  |  5  not  merely  personal  politics
 thar  exlased  between  the  Prime  Minister  and
 Sir.  Morarji  Desai,  Mr.  Morari  Desai  nop-
 resents  2  political  economic  line  In  the
 country  ond  thoge  who  ghink  it  was  all  per
 sonal  are  doing  injustice  bolh  to  Mir,
 Morarji  Detail  and  to  the  Prime  Minister,
 Even  the  Swauniea  Parry's  Mr,  Masani  hag
 been  gaying  that  some  of  the  measures  of
 Mr.  Morarji  Desal  were  mot  sufficiently
 progressive.  His  crilitem  was  mot  made
 onthe  ground  that  he  was  taking  to  comsu-
 mer  tasacion  and  soon,  The  net  result  so
 for  of  every  measure  of  the  Prime  Minister
 and  the  Finonce  Mininer  was  olways  in  the
 direction  of  strengthening  the  banking  bartal
 and  weakening  the  consumer  aod  the  people
 in  the  couniry.

 Then  be  thought  of  social  control  as  a
 division  from  nationalisation,  Ther  ate
 some  people  who  think  that  there  should  be
 nationalisation  and  Social  control.  Saene  say
 “Lam  for  both  and  lam  for  anything.”
 Such  profound  ssatements  also  ore  there.
 But  Lam  not  concerned  wih  that.  My
 point  is:  Was  it  merely  personal  ?  ति,  It
 45  an  injustice  to  Shri  Morarji  Desai,  the
 Hrong  man,  who  stood  fora  policy,  ‘That
 policy  hos  now  been  beheaded,  That  ह ज  दह
 good  thing.  It  should  be  welcomed  by  the
 COUNTY  because  it  isa  policy  thal  has  been
 beheaded.

 What  was  that  policy  ?  That  policy  wns  :
 slrengthenung  caprlali¢en  of  the  most  reactio-
 pory  wpe  Whenever  any  criticism  was
 made  in  this  Houst,  ha  flew  at  the  critics
 and  had  his  own  point,  because  some  of  the
 frends  on  tha  oppose  side  at  that  time
 had  not  the  cowrage  to  “behead”  the  man.
 Therefore,  if  domebedy  bas  found  the  cou
 rage  at  last,  we  at  least  oo  this  side—not  the
 side  to  my  right—aught  to  be  very  glad  and
 lcongrailate  the  person  who  could  हा  bast

 jake  the  decision  to  at  lead  take  out  on
 head  of  the  Birlas  and  then  follow  it  up  whh
 wither  beads  bit  by  bit  when  oocagon  come.
 hi  wag  the  Birlas  who  gave  the  threat  to
 this  country  that  if  monopoly  is  touched,
 heads  will  roll,  ‘Well,  whe  first  bead  of  the
 Birvtas  has  rolled  and  I  demand  of  all  the
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 democratic  elements  on  the  otber  sidke—  please
 sec  that  the  other  heads  also  follow  :  other-
 wite,  you  will  mot  be  safe,  Recouse  it  is
 nowsafe,  The  thing  is  developing.  What
 we  wanted  some  years  back  is  coming  true.
 The  Right  on  that  side  and  the  Right  on
 this  side  are  going  te  combine  and  bihead
 wt  all,  Ag  last  at  Bangalore  it  was  seen.  at
 fast  after  Bangalore  i)  was  seen.  at  last  today
 i  is  being  seen  who  ure  che  gilies  of  natin
 nalisation  and  who  are  is  opponenis  oo
 that  side  and  whis  side.

 Therefore,  history  has  come  true.  I  ain
 very  glad  of  it.  It  is  a  happy  moment  that
 the  nationalisation  of  banks  bas  at  lia
 come  for  legislation  before  this  Howse  from
 the  opposite  side,  not  from  our  side.  Uf  it
 had  come  in  thal  fashion,  perhaps  it  would
 have  been  better,  To  welcome  it  even  if  in  ia
 from  ihe  @pposive  side  and  18  congratulate
 the  Congress  Panty  and  the  शिकार  Minisier
 on  having  brought  this  measure  befor  Par-
 liament.  We  will  not  hesitate  to  congrarolare
 even  Congressmen,  though  we  have  differ-
 ences  and  we  quarrel,  We  are  going  to
 fight  on  many  issues,  buy  when  they  do
 good,  Ibe  Communist  Panny  is  a  Pariy  which
 will  stand  by  their  side,  and  they  must
 siand  by  our  side  when  we  do  good  and
 fight  for  ihe  people  (faterruprions).  Yes,  ihe
 bargain  is  being  made.  What  is  wrong  in
 that  targain  2dr  isa  goed  bargain.  What
 rewrong  inal  7  Uintevregio).  You  need
 fot  worry,  Even  if  they  corry  oor  रिधि  ky
 bit  these  measures  obuaing  us,  we  shall  be
 sutbfied,  Even  if  for  pease!  politics.  lo
 man  and  the  policy  of  the  Morarji-type  has
 been  eliminated,  itt  a  good  ibing.  Hat
 is  politics,  it  has  served  the  interests  of  the
 coumry.  What  is  wrong  then  ?

 Every  working-class  interest  including
 that  of  government  employees,  has  been
 attacked  from  time  to  dime  by  Shri  Moraryi
 Desai,  and  these  are  the  gentlemen  behind
 me  who  ore  now  defending  the  bane  emp-
 loyees  !  Did  they  oppore  #K  AD  when  the
 Bill  was  being  enacted  heme?  Ko.  They
 faid  id  विद,  not  strong  enough,  Mow  they
 are  sanding  in  defence  of  abe  bank  emplo-
 yees  and  asking  why  ihe  Prime  Minisicr  hos
 nol  said  something  abowt  ier,

 Here  |  arm  reminded  of  a  eecne,  which  |
 have  nol  seen  of  course,  it  took  plece  a
 @  hundred  years  ago  in  the  Howse  of
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 Commons.  ा  ‘eT,  When  the  aristocratic
 landlords  were  powerful  and  the  new  bour-
 geese  was  rising  and  a  i0-hour  day  Bill
 was  moved  in  the  Commons,  all  the  land-
 lords  supported  if  an!  all  the  industrialists
 oppoied  it.  Imagine  Brith  landierds  sup-
 Ponting  o  [0-hour  day  for  factory  workers.
 Why  ?  Because  they  were  having  their  inter-
 nal  contradictions, and  when  the  working
 class  won  the  नका:  day  Bill,  Mare  wrote
 hat  the  iwo  whiewes  have  quarrelled  and  the
 working  class  has  got  the  I0-hour  day
 viciory”.

 SHRI  J.B.  KRIPALANE  :
 Wery  good  complimeni,

 Thiewes!

 SHRI  S.A.  DANGE  :  Doss  mot  ouatter.
 He  can  take  saisfaction  in  that,

 Here,  Sir,  two  interests  have  quarrelled  :
 one  imerest  one  lobby  which  takes  the  side
 for  the  present,  for  certain  reasons,  of  the
 agriculiorists,  OF  the  meh  peasant,  of  the
 medium  capitalists,  of  the  small  capisalists,
 the  real  interests  of  the  national  bourgeoise
 inthis  country.  That  interest  today  has
 decided  to  aviack  the  siroogheld  of  mong-
 Poly,  that  if,  the  baakiag  Sdimpaniet.
 Therefore,  we  wehome  it.  What  is  the
 monopoly  of  banking  ?  If  it  i#  politics.  in
 is  good  paluics.  EP  atm  personal  politics,
 it  isthe  personatiues  who  yield  power  and
 ropreeent  politics.  Il  is  mot  a  question
 whether  विक,  Moraeji  likes  the  Prime  Minis-
 ter  wearing  a  while  éafe¢  of  a  red  saree  :  it
 is  nota  quesion  whether  the  Prime  Minis-
 fer  would  Like  Mir,  Miorarli  to  दर  ह.  arro-
 gantand  less  dele  than  what  he  is.  Thar
 is  mot  the  quarrel,  The  quarrel  is  whether
 things  have  ripened  in  our  economy  oow,
 wheo.  unkss  the  monopoly  of  banking  is
 nationalised  progress  would  becone  impos-
 sible,  Whether  it  happenend  in  Bangalore
 onthe  Hah  July  or  900  6  mot  casemtial  ;  it
 should  have  happened  carlier,  Wharever
 the  reason,  whether  it  wat  done  in
 Bangalore,  or  whether  it  wos  because  of
 Mr.  Fukhruddin  Afined's  note  orthe  sup-
 plementary  mec  or  for  any  reason,  in  apy
 cnse,  Ihe  thing  has  happened.

 AN  HON,  MEMBER  ;  Special  courier,

 SHRIS.A.  DANGLE  :  Yes,  by  a  special
 courier!  iW  he  bad  come  in  five  years  ape,
 it  would  have  been  beuer.  My  friends,  |
 do  soy  thal  the  measure  is  good,  We  wele
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 come  it,  and  if  it  is  politics,  it  is  good
 politics,  It  is  not  only  good  politics,  but  it
 is  विनिशा हि:  than  thal,  It  is  good  economics,  |
 did  not  think  Mr.  Dandeker  would  give
 out  the  secret.  That  is  why  IT  conaul-
 ted  him,  wheiher  I  heard  him  aright  or  not.
 What  was  his  complaint?  He  said  that
 they  are  geting  a  dividend  of  22  per  cent
 At  present  on  paid-up-capital  and  this  blas-
 ted  Bill  is  going  to  give  them  only  four  and
 ahalf  per  ceot.  11  that  politics  or  econo
 mics?  uw  perocot  is  being  lost.  He  was
 wery  angry  and  very  agitated,  and  then  he
 faid,  “Even  if  Ido  pot  get  22  per  cent
 dividend  on  my  shores,  even  then  in  the
 market,  market  value,  the  dividend  that
 Taro  geting  is  ordinarily  10  per  cent  and
 you  are  giving  me  only  four  and  a  half  per
 cent.”  That  isthe  secre:  of  the  politics.
 They  gel  22  per  cent  dividend  for  doing
 what  7

 In  Banks,  nothing  is  dome.  In  the
 factorics  a  feast  work  is  done,  Mr.  J.  B.D.
 Tala  has  to  sit  down  and  see  wheiher  the

 “balance  is  all  right,  whether  the  production
 is  two  million  tonnes  छा  not.  Or,  even  ह
 Bharat  Ram  of  today’s  morning  fame,  has
 to  see  whether  production  in  he  mills  has
 taken  place.  What  are  the  bank  directors
 doing  inthe  monopoly  banks  7  Hundreds
 of  people  go  and  deposit  their  money.  If

 ‘you  keep  the  money  था  home,  Mr.  Chavan,
 wilh  hit  police,  would  oot  bee  able  to  protect
 lt  amd  therefore,  whey  say,  “pu  be  in  the
 banks".  And  thut  the  deposits  are  going
 there  and  they  have  ि,  000.  crores  at  their
 command.  To  do  what?  0.000  tines
 the  Reserve  Bank  has  told  them,  “Please  do
 not  make  advances  in  agriculiural  commo-
 ditles,  inthis  season.  Please  do  no  give
 advances  om  eccurities,  They  ure  going  im
 for  speculation  and  by  speculaion,  hoarding
 is  taking  place.  Frrces  arc  rising.”  How
 many  times  orders  ore  given  by  tbe  Reserve
 Bank  7?  How  many  times  the  Reserve  Bank

 has  reported,  “Orders  are  violacd™  7  Why  7
 Became  the  Board  of  ihe  Reserve  Bank
 algo  consists  of  speculavors.  Why  ?  Becouse
 the  Boards  of  ihe  other  banks  const  of
 speculators,  Why?  Because  these  mono-
 police  are  using  Bs.  3,000  crores  of  public
 money,  We  are  depriving  them  not  of
 their  monay.  Weare  not  depriving  then
 of  compensation.  We  ore  oo.  depriving
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 them  ef  their  abiidy  to  expreia  ther  “erte-
 live  Capacity”  in  something  else.  If,  Mr.
 JR.  BD,  Tata  takes,  supposing,  Rs.  2  lakhs.
 i  commesion,  he  al  least  if  seeing  what
 fome  production  of  steel  takes  place,  What
 is  Mr,  5,  PB  Jain  of  Punjab  National  or  Mr.
 Hirla  of  the  United  Commercial  doing  wilh
 Rs,  3.000  crores  or  Rs.  4.00  crores  7  What
 चला  the  they  domg  wiih  it  T  ‘They  come  in
 wheo  they  want  credit.  They  get  credit,
 ond  for  what?  Wor  you  and  हैं,  Even
 with  our  Rs.  500  solid  income.  we  would
 not  ger  credit.  We  are  not  eredi:worhy,

 it

 In  the  banks.  you  must  know  that  there
 isa  thing  ¢alled  clean  credit.  “Chean’*
 means  you  muss  be  clean  of  any  securiny  :
 unsecured.  ‘You  just  walk  and  pul  in  your
 card.  They  ask,  “Oh,  you  are  so  and  so,
 fo  and  so.  We  kaow  you  are  worth  a
 million,  Credit?  How  much  do  you
 want?  Rs,  0,  lakhs  ?  Graned."  Thai
 is  given  *hhout  a  meeting  ;  without  any-
 thing.  This  is  clean  credit;  this  is  mooo-
 poly,  which  absorbs  peoples,  money  and
 uscs  ft  in  speculation  and  something  is
 ailvanced  to  industries,

 In  that  “industries”  there  is  ne  agricul:
 lure.  Youare  all  complaining  that  agqi-
 cultural  credia  hos  fallen.  11 ह  it  mot  economics
 that  if  the  banks  are  taken  over  11.11 ज  credit
 should  be  availabe  to  the  agriculwriss  7  Of
 course,  do  mot  ahink  that  the  very  poor
 peasant  is  poing  tw  get  credit  from  the
 nationalmed  banks.

 AN  HON,  MEMBER  :  He  will.

 SHRIS.  A.  DANGE  ;  Security  will  be
 aeked.  ह  lenank  cullivalor  has  no  securily.
 ह्  venom  culdvaner  will  nor  eet  4  loan.  If
 he  gels  16  shall  congratulate  you.  Twill  be
 very  glad  if  he  gew  it.  Bue  whe  prescor
 Piaclioe  is  yuu  must  show  sone  credit
 and  it  is  the  epeditericl  holder  with  big
 lands  who  will  get  creda.  Laier  on,  we
 will  ‘fight,  ler  there  be  room  for  fight
 so  that  agriculturasis  of  same  type  will  get
 loans,  Therefore,  from  he  polot  of  view
 of  economy  the  malionalisalion  ieeasure  ie.
 Progressive  measure,  and  |  would  request
 the  House  to  pais  it  as  quickly  as  possible,
 What  ig  the  ue  of  arguing  ond  arguing.  We
 have  heard  arguments  againal  nationalization
 since  the  year  MB,  In  2948  they  opposed
 it.  LIC  nationalisation  they  opposed.  They
 opposed  the  ercation  of  Sinte  Bonk.  Any
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 petlona!isarion  measure  the:  came  forward
 they  opposed.  Their  acgument  was  the
 fame,  that  private  iadustry  is  wonderful  and
 Src  indusiry  is  bad,  wherefore  it  should  por
 be  done,

 As  regards  these  arguments  [have  told
 you.  Lohave  jos  described  the:  you  pur
 the  question  whe  loses  प्त  who  gains  and
 whe  answer  will  give  you  she  repiies  to  the
 Srgumenis.  The  monepotins  are  losing  and
 the  speculators  are  losing  personally,  Whe
 going?)  TD  hope  the  इशारा।  man  will  gain,
 ह!  ककड़  the  country  will  gain  in  so  far
 a  Rea.  3000  crores  will  nor  be  in  che  hands
 ef  i  Direc  od  comolling  a  thousand  com=
 panies.  If  that  airociry  is  killed  even  bee
 cause  of  permenal  polices  |  will  welcome
 more  such  personal  rivalries  so  thay  more
 such  openons  will  go  out.  So  please
 encourage  such  वच्पोडिई  if  you  can,  and  in
 that  Shrimati  Tarakesbwori  Sinha  wil  be  of
 great  help.

 Now  the  question  comes  to  the  manage-
 ment  of  aflairs,  dhat  State  sector  underiak-
 ings  will  net  be  properly  managed.  I  do
 faq  spree  with  the  face  that  Siale  secior  juat
 because  ii  is  State  sector  sheo'd  be  badly
 managed  or  is  bediy  managed.  Moat  of
 the  evils  oc  che  State  sec  or  came  into  exis-
 tence  because  of  the  private  sector  spoiling
 the  workeng  of  the  public  secior.  This  is
 the  main  thing  That  is  why  the  more
 private  secior  is  abo'ished  the  Beier  will  be
 the  public  sector,  In  is  mot  thal  public
 secior  chould  mot  be  incrensed  because  ios
 management  problem  is  coming  to  the  fore,
 If  more  mismanagement  is  brought  io  light
 jn  the  public  sector,  please  be  sure  thar
 somebody  in  the  private  sector  is  behind  it.
 ]  have  verified  the  working  of  many  public
 sector  undertakings  inc'uding  Ranchi,  Bhilai
 and  many  orhers,  There  the  main  evil  ag
 to  why  ihe  public  secon  loses  is  ihe  fact  of
 the  existence  of  a  powerful  private  sector.

 The  ques‘ion  that  rises  is,  is  thera  not
 gomeshing  also  inherently  wrong  in  the
 public  aecior  हम  There  is  some  thing.  What
 igthar?  ‘The  bureaucratic  management  of
 the  Siate  as  a  whole  and  the  bureaucratic
 management  of  the  pubic  gector  is  one  of
 ihe  tianding  evita  which  all  of  us  have
 to  fight.  Hul  it  cannot  be  fought  just  by

 “saying  that  burenwtracy  is  bad  er  some
 burenuerais  are  bad,  Therefore,  my  pro-

 SRAVANA  6,  289]  (S404)  "एक  af  Undertakings)  oH
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 petition  isihis.  fi  is  nothing  new.  Fou
 hove  beard  if  many  times.  ido  not  want
 ए  apend  the  time  ef  ihe  Howse  explaining
 what,  oft  is  to  increasingly  astociata  the
 Working  class  and  the  democratic  masses
 with  the  direct  management  of  the  public
 secior,  ‘Then  shone  this  thing  can  be  fought,
 Ouherwite  it  cannot  be  dene.  There
 fore,  [  weleome  the  proposal  that  the
 banking  employers  where  no  technical
 knowledge  is  required,  not  much  of  any
 Production  technique  is  required  what  you
 need  isto  know  to  whom  credit  कि  given
 and  how  itis  being  channelled  —should  be
 associated  with  the  working  of  the  banks.
 This  bureaucraic  management  should  be
 loosened.  Should  the  bank  employees  Ba
 given  ofeoreeniaiten?  They  shoold  be
 given.  This  lobby  on  this  side,  they  were
 very  gloquent  about  bank  employes,  Mow
 I  hall  explain  to  you  a  few  things,  by  just
 one  example.  Hon.  Members  might  hove
 forgoucn  it—[  was  nor  here  in  Parliament
 then»  but  |  will  shaw  how  their  oonfabgls-
 11. ह  work.  There  war  once  a  Finance
 Minister  whiee  name  was  Shri  €.  BD,
 Deshmukh,  who  ig  a  candidate  for  the
 Preidenitthip,  a  very  honourable  man.

 MR  DEPUTY-SPEAKER  :  You  can
 mention  hima  C.D,  Deshmukh  but  not  aa
 a  candidae  for  Presidemial  ecleciion,

 SHRI  PILGO  MODY:  Sir,  a  few  days
 ago  our  worthy  Speaker,  or  deputising
 ‘Speaker,  said  thar  we  should  nor  make  aoy
 reference  to  the  three  presiden‘ial  candidates,
 Tho:  was  applicable  vo  all  of  us  and  we  all,
 much  as  we  distiked  the  ruling  of  the
 Speoker,  or  ihe  suggedinon  of  the  Speaker,
 agreed  to  it,  Todlay  |  think  he  के  himself
 inthe  process  of  violating  his  own  sugges.
 ton  to  us,  Therefore,  |  would  appeal  to
 Shri  Dange  since  the  Speaker  will  mot
 appeal  io  him,  nore  menion  those  names.

 MR.  DEPUTY-SPEAKER  :  This  it  mat
 fair.  Shri  C.D,  Deshmukh  is  funciloning
 in  public  life  in  oiker  capaciica,  oly  has.
 candidature  need  not  be  mentioned.

 SHRIS.  द.  DANGE:  I  will  absolutely
 abide  by  the  ruling  that  Shri  C  DB.  Deshmukh,
 Shi  द  द  Giri  and  Shri  Sanjva  Reddy
 should  not  be  mentioned  as  candidates  for
 presideniship.

 SHRI  PILOG  MODY:  You  am  now
 ‘enjoying  your  own  imerpreimtion,
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 SHRI  ं,  A.  DAMGE:  Twill  only  refer
 to  Shei  C.D.  Deshmukh  as  Finance  Minivier;
 abao'uiely  nothing  elie.  Mow,  Shri  C.  O.
 Dethmukh  wat  the  Finance  Minister  and
 Shri  VV.  Giri  was  the  Labour  Minister.
 That  begins  the  story  in  the  Panchtantra;
 becasue,  even  modern  times  could  not  be
 हुह  086४  according  to  the  ruling  There-
 fore.  |  eay,  according  to  the  Panchrantra,
 there  was  a  Bank  Employees  Tribunal.
 That  tribunal  gave  a  verdict  of  bonus  being
 given  and  incrensed  wages  being  given  to
 bank  employees.  Sh-i  C.D  Deshmukh  as
 Finance  Mintver,  and  who  is  noching,  else
 according  ta  your  ‘uling.  changed  that
 tribunal  verdict  against  the  bank  employees
 god  today  these  genilemen  36  very  c'oquent
 and  enihusias‘ic  about  that  ¢x-Finance
 Minister.  Shri  C,  B,  Deshmukh.  You  can
 wee-for  thai;  |  छह  oot  say  thar.

 Sher  Vv.  ए,  Giri  was  the  Labour  Minister.
 He  said:  “I  do  noi  accept  this  change  in
 the  tribunal  award’.  When  Prime  Miniger
 Wehru  was  helpless,  Shri  द  द  Giri  said  ४]
 am  going  to  resign  my  poshion  in  the
 Cabine,  because  a  the  Minister  of  Labour
 T  have  got  cerain  value”  and  Shri  ह 4  ४
 Giri  reigned  =  Thowgh  Shri  द  द  Giri
 fesigned,  unfortunaely  for  the  bankers,  he
 feewill  olive:  fortunately  वां  us,  he  is.  stall
 alive—as  Shri  हैं,  ४,  Giri  and  a  noching  else,
 sooording  i  your  ruling.

 Now  the  ex-Finance  Minister,  Shri  C
 DB  Deshmukh  ond  the  ex.-Labour  Minister,
 Shri  ४,  द  कावा  are  before  you  gentlemen—
 wudy  only  the  hissory  and  mot  whe  fore
 Shri  ्,  ९,  Giel  not  of  che  furure  ban  Shri  VW
 ¥V.  Giri  of  the  past  and  Shri  C.  OF.  Deah-
 mukh  oot  of  the  favre  bur  Shri  C.D.  Desh.
 mukh  of  the  past,  only  ihe  pasl  according
 to  the  ruling.

 As  regards  olher  things.  I  दही  mot  say
 much  because  our  great  Speaker,  Shri  Sane
 jive  Reddy  was  mol  concerned  in  those
 days  with  this  and  we  are  nor  concerned
 with  him,  theugh  Andhra  and  Telengana
 alvays  remind  us  of  lis  presence  there,
 fo,  you  _एड धि किशि।  ignore  him  aleo  even  though
 be  may  be  abseor  from  the  (Chair,

 At  that  Hime  who  was  on  the  «ide  of  the
 bebk  tmployecs  and  where  were  these  gentle.
 mon  whe  are  singing  praiscs  of  Mr.  ्  DD.
 Desbeukh  and  are  doing  cenain  things

 JULY  ,  929.  Tranagfer  of  Undertthings)  40
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 abou  this,  may  I  know  ?  They  ore  very
 cloquent  mow  asour  bank  employees.,  I
 need  nol  gay  much  about  that,  If  my  bon,
 friend.  Shri  Dandeker,  wants  terminal  ¢om-
 pemation,  it  is  वा  present  the  Law  Miniser,
 T  should  like  him  to  give  a  calculation  83
 to  whom  ft  will  benefit  moa  if  terminal
 benefit  is  given.  ‘The  largest  terminal  bene-
 Gr  will  go  tothe  big  bank  managers  ith
 their  highest  salary,  And  if  direcsom  ore
 also  suppeted  io  be  im  gervice,  God  save
 nivionalisation  for  the  mest  ten  years  |
 Therefore.  the  eloquence  with  which  they
 defended  the  employees  was  certainly  grand
 bul  4  has  came  af  a  wroog  time;  it  sheruld
 have  come  long  ago.

 Lastly,  it  is  mlwnys  के  tactics  of  right
 reaction  that  when  a  measure  if  popular,
 when  a  new  policy  is  picked  up  by  the
 masses,  they  dare  not  frontally  oppose  it
 bur  they  will  oppose  it  by  the  backdoor,
 They  say,  “Please  let  it  go  to  the  Select
 Commince™,  so  chat  some  ten  days  will  go,
 Of  course,  there  are  come  good  oven  also
 saying  की  हचठक्ता,  misunderganding  :  they  do
 hot  undersiand  the  tactics.  The  ticiecs  here
 ig  to  delay  it  at  least  till  Ith  August.  It
 is  wery  simple.  कत  does  not  understand
 tha:  ?)  Why  should  we,  progrestives  on
 this  side,  [fall  into  that  irap  ?  What  is
 there  to  arguc  2  Move  the  amendments
 and  fiinigh  with  if  and  in  two  days  confront
 the  monepoliss,  “Gentlemen,  your  heads
 ore  gone  and  your  banks  are  gone,”  Imsread
 they  want  to  delay  this  and  atvack  from  ibe
 fefi.  Fight  tartare  Un  quae  forward  as
 the  defender  of  the  employecs,  the  Govern
 Abt  employees  and  about  ther  dearness
 allowance  and  their  sacking.  Wonderful  |
 Ishowld  like  them  0  form  a  trede  union
 of  thelr  own,  sand  up  whh  the  Gowerament
 employees,  face  the  bulls  and  be  in  pri-
 songs  long  with  them.  Then  |  shall  under.
 gland  that.  Bul  this  new  salvo  of  progrema
 and  defence  of  crade  unions  लि  being  thrown
 at  these  gentlemen  opposite  becauie  al
 Teast  after  a  long  number  of  years  they  have:
 core  to  the  right  conclusion  thal  monopoly
 must  be  abolished  from  this  cowstry,

 SHRI  JOVTIRMOY  BASU
 Harbour)  :  Not  ail  of  them,

 (Diamond

 SHRI  5.  A  DANGE:  Do  not  make
 those  distinctions  at  the  wrong  time,  pot  at
 this  ume,  “You  are  expert  in  giving  at  the
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 wrong  tine  the  wrong  slogan.  Please  da
 mot  interrupt.  Wo  feud.  Jus  now  we  are
 8  one  cide,

 sit  amen  wal:  रूस  में  भी  रहेगा...
 (यिफान)

 मो  ite we  tit;  प्त  तो  रहेगा।
 श्राप  के  रोने  में  कुछ  नहीं  होगा  ।

 चौ  प्रवृत्त  mat:  हमारे  रोने  के  दिन
 उसे  गए  ।  प्र  प्राय  के  रोने  के  दिन  हैं।  शव
 बहू  दिन  गए  आपके  dee  (हय जघाल)

 SHRI  5.  ्,  DANGE:  Roos  wi'l  de-
 feod  |  [  need  not  bother,  Whar  I
 was  saying  was  that  the  Howse  should  net
 be  taken  in  by  the  progressive  airs
 by  ceraln  right  reactionaries  who  are  irying
 fo  combine  with  the  oused  locby  of  वी.
 Morarji  Desal  vo  topple  the  progrestives  on
 this  side  and  on  that  side—borh,  That
 game  has  misfired.  The  conspiracy  of  take-
 over  forthe  time  has  misfired,  Plense  do
 Ot  go  io  sleep  ही  that  side.  The  second
 invalment  is  coming  and  you  will  have  to
 ready  for  it.  Therefore,  you  must  atack
 more  furiously  monopoly  capiial  in  this
 country  and  |  would  request  that  foreign
 banks  also  be  woken  over,  If  you  think
 that  by  heaving  out  foreign  banks  whe
 World  Bank  is  going  to  give  more  loans,
 yOu  are  mivaken.  The  ext  of  Mr.  Morangi
 Desai  will  iromediarely  bring  a  nme  from
 the  World  Bank  hat  your  credimwornbhiness
 has  fallen,  Wf  our  counery'’s  credi:worhiness
 bas  बिलिय  because  of  that,  |  do  not  mind  it
 stall  Ido  not  want  the  development  of
 my  coun'ry  to  be  irrigated  by  the  import  of
 World  Bank  or  PL-#80  funds,

 SHRI  क्ष  हू.  SOMAN]  (Nagaurl  :  Only
 by  Gosptan  7

 SHRI  8.  A.  DANGE  :  What  was  that  7
 Tiboughy,  ft  was  ghost  plan,

 So,  Sir.  thls  is  the  position.  As  you
 koow,  even  France  is  complaining  that  whe
 World  Bank  is  invading  them,  There  is
 thick  velume  snitten  on  it,  ‘Therefore,  we
 Tos  be  aware  of  thew  invasions  of  mond-
 Pel  capital  of  forcign  countrics  in  league
 with  capitals  from  ihia  country,  So.  |
 फफक,  ह... ज  छह  wale  care  from  your  side  and

 UF.  4.  ही  Bly)
 Dappeal  te  you  ia  be  mart  vigilear  even
 from  amongs:  your  own  ranks  the  conspi-
 racy  oof  make-over  is  no:  over  —ond,  there
 fore.  you  have  to  Fight  and  the  democratic
 maties  on  thit  side  alto  have  to  fight,  Let
 is  make  a  common  caus  onihs,  You
 may  pot  like  to  combine  with  commanists

 SHRI  PILOO  MODY:  They  are.  very
 agreeable.

 SHERI  3,  A.  DANGE  :  You  इज  your
 prejudices  abour  communias  :  [  do  not
 mind  Hut  when  there  it  3  common  cause,  bot
 us  fight  it  together,  Therefore,  you  go  to  the
 Guumiry  saying  tn  future  elect  the  mght  man,
 in  the  near  fusare  paniculary,  without
 reference  io  the  ruling  which  has  been  given.

 With  these  words,  [  submit  3  you  that
 there  should  be  no  delay  in  passing  thid  Ball
 and  it  should  be  imenediately  adopred,

 SHRI  PILOO  MODY  :  I  do  nde  ‘a?
 the  Prime  Miner  applauding  Mr.  ‘age TT ा

 vu  ३37  bourse
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 HALF-AN-HOUR  DISCUSSION

 Export  of  Rail  Wagons  to  US.8S.8.  and
 orher  comanries

 SHARIN.  ्.  SOMANT  (Nagaur)  :  Mr,
 Chairman,  Sir,  one  8  nasurally  concerned
 when  one  sees  chat  do  item  alter  tem,  io
 impartant  matters  of  Sta  economic
 policies,  in  several  oO  her  imperigot  maiiers
 which  affect  a  fo.  of  other  things,  our
 Government  ix  neiher  considering  a  parti«
 cular  maver  in  an  @bjective  manner  nor  are
 techno-economic  OOniideralions  given  ter
 due  share  and  wher  hese  mauers  arc  hang.
 ing  fire  fram  monih  to  mon.h,  हीनता  year  io
 year,  from  Pian  cy  Pion,  and  this  procrag-
 tinaion  take  plc:  gomeines  at  1
 instance  of  our  Planning  Commission  and
 otother  vines  a  ihe  instance  of  ibe  Soviet
 Pusoing  Commission.

 lam  surprised  that  the  hon.  Member,
 Mr.  Dange.  did  oot  know  what  gosplan  is,
 Lenuld  like  io  go  ‘imtee  lithe  background
 of  this  diny  wagon  deal  which  we  have
 been  negotiating  for  over  two  years  wih  che
 Sovier  Union,  ‘You  will  realige  that  =  gre
 dealof  bopes  were  yajped  io  ible  coay,


